
HIGll COURT OF .JAMMU AND l(ASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:~Dated: !:1·-/l·- :<o;)b' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Atul Dev Dutt 
S/0 Puran Chand 
R/0 Kharah P/0 Akhnoor, Distt. Jammu 

vide notification No. f 6l()_ dated 2 fJ · 3. 2/Jitta period of one year has 

been extended till 3/ · I L· )o]_J subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ 0/J'"~ 
,-,·~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) I 
J o/ ~ 

No: --~12~ 0 fJC(-Cj LfLL) Dated: _12_· _~_1)_"_2-_0_M ,~1•') 1,-l:> 
Copy forwarded to the: -

1. 
2. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, Bar Association, High Court of J&K, Jammu. 
• ~---er>c _e--Courts Higl1 Court of J&K Jammu for uploading on the official 
v------ website. 

6. Mr. Atul Dcv Dutt, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 152 Dated: 12·-- \) .. ;zozo 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. S.Jasmcct Singh 
S/0 Kavi Singh 
R/0 Nursing Pora, Tchsil Becrwah, District Budgam 
A/P Pal Niwas near Sarwcshwar Rice Mills, Baba Freed Nagar, Jammu 

vide notification No. I a a dated 11 ,.. 6 . 2~ ~for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(IVI~h~m~ig:: .,-
No: /)..r/(i,.-- sr IL·fbated: 

Copy forwarded to {he: -

Registr1fAdm.) 

t .2. ..-. I I ~ .2-o,)-v 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. S.Jasmcct Singh, Advocate 

. ..... for information and necessary action. 



HIGH_ COUH.T OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15 V;;;/t.--P Dated: 02·~ J J, 2- D).-{) -

Provisional admission granted under Advocates Act, 1961 in favour of 

l\1r. Karanjeet Singh 
SIO Rashpal Singh 
RIO Viii. Sai Kalan Suchctgarh, .Jammu 
AlP H.No.55, Sec-1, JVIodcl To"\'vn, Gangyal, Jammu 

vide notification No. ( 72 '?> dated 3 0. 3 . 2-fJ(Cja period of one year has 

been extended till 3/. ( 2 · ').0 'J./ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-1. 
(Mohamma asin Beigh) 

Registrar (Adm.)L 
v L.~-· 

l r) .-J)~ 2 0 )-(A ~· No: ___._ _ _;_.;-___ ,_____ '" )11) )A) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association; High Court of J&K Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Kanmjcct Singh , Advocate 

...... for information and necessary action. 

. ) 
~/ \~ 

- \o)u\:v-.,.. 



HIGI-1 COURT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powct·s of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C-i~ T I 0 N 
·, ··.:, '~ 

No: ----'-'-=-5_S __ Dated: _12_--_II_· _2_6_:t_o_ ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Dimple Bharti 
D/0 Bnnsi Lal J>alwal 
Viii; Bnthaic Tch: mahore, Rcasi 
A/P H.No: 174 Rchari Colony Near Hari Mandir, Bharat Nagar, Jammu 

vide notification No. f 661- dated 2/J. ;3. /-!)(~ period of one year has 

been extended till 3 I./'). ·2o?-l subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~ 
¥"""~· ~ 

(Mohammad Yasin Beigh) 

_______ No: !l.otfS-/')6/J~/tr Dated: /).- /J-

Registrar (Adm.) L 
o/ ~ 

:? 0 ).--0 ' .. '" ~~...0 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.f Jt>.,.,miJ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Dimple Bhadi, Advocate 

...... for information and necessary action. 



liiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: (b?j !.J-- I/ ·~ J-o J---o ·Dated: -------

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ankit Sadh 
S/0 Mohindcr Nath Sadh 
R/0 W.No. 5, Near Ramllcla Ground, Basohli, Kathua 

vide notification No. f b 3.£ dated 2.{} · 3. /'7 a period of one year has 

been extended till 31. I:.>-. 2-021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-, ~ 

(Mohamma asin Beigh) 

No: I:? 0 f:l D ..._ tlSJijJ Dated: 

Registrar (Adm.)L 

¥ ~ 
~J~-~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. An kit Sadh, Advocate 

...... for information and necessary action. 

\ CAr..:. 
..--,.~-
Registrar (Adm.) -< 

?v- b 
fb ,,,,w 



HIGH COURT OF JAMlYIU AND I<ASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6() Dated: ~ -/) 1 2() )p, 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Am it Khaj uria 
S/0 Khem Raj Khaj uri a, 
R/0 VPO, Lower Gadi Garh, Ncar Icc Cold Store, Jammu 

vide notification No. 16 31 dated 2 0. 3-10/9 a period of one year has 

been extended till 3 I. /). · .20 2-1 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Amit Khajuda, Advocate 

...... for information and necessary action. 

\h 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ------'--1--""-6-'-l- Dated: I)~//·· 2-~ 2-o · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asmita Sharma 
D/0 Neeraj Sharma 
R/0 H.No.450, Anand Street, AmbphaiJa, Jammu 

vide notification No._f6_Lf_o_ dated 2& · 3 · 2CJ/~ period of one year has 

been extended till .3 I· I 2 · 2/J)./ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.., . \ ~-:-
(Moham~ Beigh) 

Registrar (Adm.) j 
-~ --.\~ 

No: 

........-------
/!) - /! ,, .)_ 0 ).-o ') , () ,,,,!!! 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Asmita Sharma, Advocate 

...... for information and necessary action. 

~-~ 
Registrar (Adm.) 

1/ 1 
~ 
I t>(tr /)'f> 



1-IIGH COURT OF JAlVllVIU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6-6 ~~~-!!· )-{J')_o. 
Dated: :.t-~~'-_______ 

Provisional admission granted under Advocates Act, 1961 in favour of 

lVlr. Mohd.Aqib Aslam 
S/0 Mohd Aslam 
R/0 I-I.No.193, Scctor-1, Pam posh Colony, Janipur, Jammu 

vide notification No. 176 2 dated 3o . 3 . 20/9a period of one year has 

been extended till 3/. 12 · 202.1 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,., . ~ ~;:i:----:-
(Mohammad Yasin Beigh) 

Registrar (Adm.)J 
?v ~ 

~J~ 
No: J:;,c)b.Jr-67-& Dated: !) ~ /!· 2o )-o \ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e~Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Mohd Aqib Aslam, Advocate 

...... for information and necessary action. 

__,.~~ 
Registrar (Adm.) < 

1/ ~ 
/ f>/tr/ 1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ( ~,.C 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dildar Ahmed 
S/0 Gul Bahar 
RIO P/0 Nariyan opposite Govt. Middle School Rani, Rajouri 

vide notification No. /6 6 9 dated 2 q. 1· 20/(4 period of one year has 

been extended till 3/. /2 · 20 21 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l?os6 <- Gl h() 
I 

Copy forwarded to the: -

Dated: 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. l\1r. Dildar Ahmed, Advocate 

...... for information and necessary action . 

.....,. 
Registrar 

v 
dm.) 

~ 
,.,,,,~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coun<:il under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6~- Dated: 1!)- J! ~ ~- )-o"' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anoop Singh 
S/0 Jasmant Singh 
R/0 68, Hoochak, Pongal Pdsthan Ukhral, Ramban 
A/P Blm.'k 33, Old University Campus Canal Road, Jammu 

vide notification No. f 64 3 dated 2§. p ./q a period of one year has 

been extended till ~3 I· I 2. ?o'J-/ subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
, 

,..-, . ~ 
(Mohamm sin Beigh) 

(. 

Registrar (Adm.) L 

No: 1364g .... s~/Lj) Dated: 

v ~ 
t c. I fl/,_ .. , 

7 

Copy forwarded to the: -

1. Principai District and Sessions Judge, Ramban. ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lYir. Anoop Singh, Advocate 

...... for information and necessary action. 

• 
~ ,......,. ~ 

Registrar Adm.) L ~ 
'1../ \ 'V ~ ( ~J,,),vo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J ~? Dated: 1). ,.; J - lo 2-6 1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Naseer 
S/0 Abdul Kabir 
R/0 Chclhota, Bchota Marmet, Tchsil Goha, District Doda 
A/P Dabbar, Opposite grid Station, Sidhra, Jammu 

vide notification No. ll6 3 dated 3D. 2> · 20 fCj:J. period of one year has 

been extended till 3/. /2 · 202-1 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.., . \ --~~ 
(Moham~in Beigh) 

Registrar (Adm.)L 

'}v ~ 
Dated: -=-/d'---_1_1_"' _:2_o _:2-tJ_ r c. l''' 'b-() 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Mohd Nascer, Advocate 

...... for information and necessary action. 

, . \_____, ~--
Registrar (Adm.) ... 

0V ~ -, fl.', j)--o 



HIGI-l COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of BH Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /b?-- Dated: /~ -/!~ 2-o ?o '· 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vipul Sharma 
S/0 Kulbhushan Sharma 
R/0 H.No.l 06, Padha Street, Purani Mandi, Jammu 

vide notification No. r~ II dated 02- I- 2019 a period of one year has 

been extended till 3/ · I 2.. 2.D).../ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l?;nJ:Pf--~J/t·p Dated: /). -lJ .. ;2-v 2--o . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Vipul Shanua, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: __d._{'.'__,_;) __ Dated: fc}--- fl.- Jo)D 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pavit Singh Bali 
S/0 Rashpal Singh Bali 
RIO Kawallion, Dhamnsta, Kawalian, Banibal, Ramban 

vide notification No. f3D b dated 6 '1..-1 -(9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~ 
(IVJoh~mma asin Beigh) r 

No: I [3CJt.-k'J/L•f Dated: 

Registrar (Adm.)L 

tft()-C )<o 'YV ~) 
lrlf' '1-11 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Pavit Singh Bali, Advocate 

...... for information and necessary action. 



l-IIGH COURT OF .JAMMU AND KASFIMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J b 6,-f_(J Dated: /J- !/~ ~)!:; ~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arnab Sharma 
S/0 Som Dutt Sharma 
R/0 vVard No.9, Hint Nagar·, Kathua 

vide notification No. { 6lf y dated 2 {] · 3 · 20/Cf;t period of one year has 

been extended till 3 (. I)_~ 2}))..} subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....., . ' ~ ~..-:-(Moham~Beigh) 
Registra~dm.1 

No: 1?;62._):- !?ce}J_,n Dated: /.:1- if- ;:lo:J-o • ~~ \ 
1 t..:.. ------- , I ep· II}!<> 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of lridia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Arnab Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT 0 F JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: { b( Dated: {)./ !( /7:- o2 0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amit Puria 
S/0 Bishan Dutt Sharma 
RIO Chack-Lala, Bishnah, Jammu 

vide notification No. ( 63 3 dated 2fl · 3· 20/q a period of one year has 

been extended till 3 f · ( )_ · 2-02-l subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Amit Puria, Advocate 

...... for information and necessary action. 

,.., • \ -- t)>J'"- ,._;. 

Registr~)' --:-

~h 
I 1!1 } rt/ 1..-A> 



I-IIGH COURT OF JAMMU AND l(ASHMIRAT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /'!:C) [j) Dated: /{)-//'- 2o :M, 
I , 

Provisional admission granted under Advocates Act, 1961 in favour of 

lVlr. l\1ohd .Nahicm 
S/0 Abdul Karccm 
R/0 Sania, Suranlwtc, Poonch 

vide notification No. 1 bf9 ?- dated 2 q · 3. 2.0 (j period of one year has 

been extended till 3 I. I :2- 2-o:d subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
~ 

, , ' ~()A/'~ 
(Moham~in Beigh) 

Registrar (Adm.)L 
?-v ~~ 

Dated: I:;_ . ;;.. ;l!Jk;' ~ -------
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Mohd Nahiem, Advocate 

...... for information and necessary action. 



HIGJ-1 COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /S(})Lp Dated: /d_ -;;,. 2tJ 2-tJ ., 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Versha Anthal 
D/0 Dccpak Chand 
R/0 Ladhwal More, Tehsil Batote, DisH. Ramban 
A/P Sector 3, H.No.4, Pandoka Colony Paloura, Jammu 

vide notification No. 13l{ 1- dated 0 3-1 - 2-0/Cj a period of one year has 

been extended till 3f · /2.~ '2-0)-/ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,. ~C'V'~ 
(Mohammad Yasin Beigh) 

No: } ?o 18 ..-I(} J I- P Dated: /{)- //· 

RegistVAdm.J b 
:J ~ /-(} , I a 1 ll I z...o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.~ 
2. Secretary, Bar Council of India, New Delhi. f -
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Versha Anthal, Advocate 

...... for information and necessary action. 

• 
(N'-,_,.,.. --am.) • 

~ \ o.' II )v...,. 



HIGII COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Is-:-:;- Dated: /,2- /!.- :2 ~c2 0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nomni Sharma 
D/0 Mast Ram Sharma 
R/0 Wanl No.12, Shiv Nagar, Reasi 

vide notification No. ( J 6}- dated 3c. j. ~0/9 a period of one year has 

been extended till 3 ( ·12.. '2-0)-( subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ _.err~ 
,.-,. ~1 

(Mohammad Yasin Beigh) 

No: J 367:J1-- 1;2 /LP Dated: 

Registrar (Adm.) 1 
)/)-/!> 2()2-{,1 o/ ~, 

--------" I b) Jl .,_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Nomni Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: IS b Dated: --------- --------------

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Hinder Singh 
S/0 Amrik Singh 
R/0 Main Bazar, Tchsil KaJakote, Distt. Rajouri 

vide notification No. f 71 B dated 3 C- ~ · f 9 a period of one year has 

been extended till 3 I. I').· 2-0).-/ subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~. 

(Mohamm asin Beigh) 
Registrar (Adm.) 1 

No: I 3;>(57) 1~ 6 /£p Dated: 
y ~ 

_/_.2_-_/_J_·· -~-tJ_)---Q_ '• to/11)").-0 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Hinder Singh, Advocate 

...... for information and necessary action. 

, 
,....., . 
Registra 

~ .. 
am.) 

?-z_/ 
L~ 

_. 1 e./nf'l-~> 



HIGH COURT OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 7/ Dated: /)-11' ~6 2-o , 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Narender Jamwal 
S/OAtam Singh Jamwal 
R/0 Jagti, Nagrotra, Jammu 

vide notification No. I 7 Cl dated 36 · .3· 261'1 a period of one year has 

been extended till 3/. /2. · )-D'J-1 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

} 9 

~· \ --~~~ 
(Moham~B~igh) 

Registrar (Adm.) 

?y Lt-..., 
-.----:~ 

I.) -I I- ;2-o J..-6 . I (> I~~~-~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Narendcr Jamwal, Advocate 

...... for information and necessary action. 

, 

~·~~ 
Regis~ (Adm.) l 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ·-q-o Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jagdeep Kour 
D/0 Om Prakash 
RIO Viii. Kalyanpur, P.O Kanachak, Marh, Jammu 

vide notification No. /7/7 dated 3 6 ~ 3 · 2.0 /Cja period of one year has 

been extended till 31 ~I 2 · 2o)..f subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...,. \ -~_.l--
(Mohamm~Beigh) .. 

Regist~_(Adm.) J 

6 I . I "},. ~ 
j? ~ 6' ~ 1/ LIP Dated: !d -//· /--{) 'J-tJ 1 r c !11 }t.N No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Jagdecp Kour, Advocate 

...... for information and necessary action. 



HIGH COUH .. T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: / ifff Dated: j!) r I I~ ;2.o.£n 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Usman Ahmed Mir 
S/0 Mohd Sharief 
RIO Chhatral, tchsil Mcndhar, Distt. Poonch 

vide notification No. IS'[] dated /(J . (; · ')...0/7 a period of one year has 

been extended till 3/·. /2 · 2o2.! subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~_,.. ,.,. ~ 
(Mohammad Yasin Beigh) 

Registr;;Adm.) L 
~~ 

No: !L; o?;J.-3f.jlif Dated: 12~ (J.,-Jom 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Usman Ahmed Mir, Advocate 

...... for information and necessary action. 



HIGII COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 111- ·Dated: I))._.-/ 'J..-c&vd?- n 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zameer Ahmad 
S/0 Ghulam Ahmad 
RIO \Vahdatpora, Tchsil & District Budgam 

vide notification No. {94 dated ((). b· 2()/j a period of one year has 

been extended till 3/. /2. 2tJ 2-/ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I 4 o::?.. ~--- 'Qo /r./f Dated: I .2-. ,_ I 1 ,_ d-nm 
Copy forwarded to ~he: - , 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President, District Bar Association, Budgam. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of B:u Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ¢6 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Urgain Dorjay 
S/0 Tundup Paljor 
R/0 Urfi Pipiting, Tehsil Zanskar, Distt. Kargil 
A/P Talab Tillo, Shanker Vihar, Jammu 

vide notification No. I?:> tt8 dated D3- I- 2cf ~ period of one year has 

been extended till 3 r. /2.. 2D 2./ subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / L/f.l/1_.,6!/J..L:F' Dated: 12~ I 1 ~d-..op::o 
Copy forwarded tdthe: -

1. Principal District and Sessions Judge, Kargil~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5'. 

Government Gazette. 
President, District Bar Association, Kargil. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Urgain D01·jay, Advocate 
...... for information and necessary action. 

,.., . 
Registra 

~ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: [7-3 

Provisional admission granted under Advocates Act, 1961 in favour of 

Nlr. AIJhinandan Raina 
S/0 Bharat Bhushan Raina 
R/0 72, Rampura, Gandhi Nagar, Jammu 

vide notification No. { 6 )_ r dated 2CJ · 3. /C[ a period of one year has 

been extended till 3/. /2. 2.0 'l./ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r>. \_____--, ~ ~ 
(Mohammad Yasin Beigh) 

No: /fto /3-1~/L,P Dated: 

Regis~ (Adm.)h 

1~>/lllt,..-i} 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Abhinandan Raina, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:~/ 'B""--"2=---- Dated: I '0 I I I /.9.ClJ, 1J 

I 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Owais Sultan 
S/0 JVIohd Sultan 
R/0 Firdousabad Batamallo, Srinagar 

vide notification No. 2&2 dated 23 1 S-2.0/Lffor a period of one year has 

been extended till 31. I 2 - 202/ after condonation of delay and subject to 

the verification of his/~ Certificates/LL.B Degrees from the concerned 

University and verification of his/!;}ef character and antecedents from the 

CID. 

The renewal I extension of provisional licence/enrollment must 

be sought before the date of expiry unless the absolute/final 

enrollment as an Advocate is ordered there before. 

By Order ,....., • ~ ~(l 
(Mohammad Yasin Beigh) \ ~ '::r (Adm.) L 

No: /bolv-/f$]uj?oated: j_'8/u/:;w:>-:v ~ 
I I T aJ,,)lC 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue 

of Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5i. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Owais Sultan, Advocate 

...... for information and necessary action . 

.......,. 
Re~i~tr 
if)~ 



1-IIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exe1-cising powers of Bu Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I rt; Dated: !J .-//· c2 ~,)o · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ummar Ayoub Qazi 
S/0 l\1ohd Ayoub Qazi' 
R/0 vVarcl No.5, Mohalla Gazian, Dara Dullian, Tehsil Haveli, Distt. Poonch 

vide notification No. /2-9 I dated 6 2 ..-I-20/j_ period of one year has 

been extended till 31 ./). · 20).. f subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

..-,. ' -~ ..-;--(Moham~fBeigh) 
Registrar (Adm.)L 

No: / Lfnl- ~I ~/L;J Dated: 

v ~~:::?-, 
/;) ~/1· ;JtJ/)c,. ro),/v 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ummar Ayoub Qazi, Advocate 

...... for information and necessary action. 

~ ~ 
~-·~ 

Registrar (Adm.) -;-

~ bL~ 
'"'',,}!A"' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ) --;:;-3 Dated: /p ... ;; . .JcJ_)tJ • 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amzi Arthur John 
S/0 Anil John 
RIO 97/6 EWS Colony Lower Roop Nagar Jammu 

vide notification No. !637- dated 2fl·3.26/tfa period of one year has 

been extended till 31. 12 · J.o:l./ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /yt!J()/- 6/Lp 
I 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association; High Court of J&K, Ja111mu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. ] 
6. Mr. Amzi Arthur Joh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l flo Dated: /Pv r/1---2o~ 0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahid Rashid 
S/0 Ab Rashid Badyari 
RIO Purnibal, Shiv Pora, Srinagar 

vide notification No. / Lf I dated I 0 · 6· 20/1a period of one year has 

been extended till 3/- I')..~ 2-/ subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: fL-t 1'!4?; ~~Bjtt.f Dated: 

Copy forwarded t the: -

' ~~ ,-;· ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) yk 
l:& -f 1--.,Zo)vv 1() )n)vn 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Shahid Rashid, Advocate 

...... for information and necessary action. 

r?.v~ 
Registrar (Adm.) 

v-~ 
t~III/'W 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ,I ]9 Dated: f ,2, .-- J 1 ~ 2,,0;?,0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tsering Chosdon 
D/0 Smanla Tsering 
R/0 Domkar, Gongma, Lch 

vide notification No. f ~4 dated I f)· 6 · Zol~a period of one year has 

been extended till .3 I· 12. · )t1 J../ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_,.~~~ 
(Mohammad Yasin Beigh) 

No: llJ661:.-Lt21L:P Dated: 1:2---11~2o2o 
T' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 

Regist;: (Adm.) ~ 

( .:>} ,, J )..fi> 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Tse1·ing Chosdon, Advocate 

...... for information and necessary action. 



1-IIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 f?l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tahira Bashir 
DIO Bashir Ahmad Sheikh 
RIO Gureiz Bandipora 
AlP Nowpora, Bandipora, Naaz Colony, Bandipora 

vide notification No. I 5" 7- dated ((} · 6-20/9 a period of one year has 

been extended till 3/. /2 . 202/subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
1 

\ --~ ,-:--.,., . ~~-, 
(Mohammad Yasin Beigh) 

Registrar (Adm.) L 
?v \ 
~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Tahira Bashir, Advocate 

...... for information and necessary action. 

,......,. ~~ --r-
Regist ) 

~~ ( ... ,,,II;) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J tB:<t 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Waseeq Ul Rashid 
S/0 A.R. Gurkoo 
R/0 E-8, Cooperative Colony, Pecrbagh, Srinagar 

vide notification No. dated f tJ · 6 · 2o19a period of one year has 

been extended till 3/. I 2 · 2.0 2.f subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded t 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Waseeq Ul Rashid, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: / fU... Dated: 1 2r-//r-J.od 0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asiya Shaban 
D/0 Mohd Shaban Rather 
R/0 Padhshahi Bagh, Noorani Colony, Tehsil South, Srinagar 

vide notification No. 7 b I dated (lJ . 9 · 20(Cfa. period of one year has 

been extended till 3 I -12 · )..02-/ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Asiya Shaban, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:d.IJ2 Dated: :J.ojtFtJ.2:lJ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vijay Singh 
S/0 Bikram Singh 
RIO Chappran, Tehsil Ukhral, District Ram ban 

vide notification No. 1770 dated I 3, 3 · 2o!ctor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 16lto f..-4_1 o J t-·lhated: .),o LujacoJ.:?J ~ 7 u I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Vijay Singh, Advocate 

...... for information and necessary action. 

k l 

,--., . OV'- VV\. 

Regist ) -;-

A/ _h. 
1'1 ,,,~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ____,__,/ fl..._b......_____ Dated: ' q ~ '' ' 2-IJ )e; ( 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nitin Nand 
S/0 Nand Kishore 
R/0 W.No.4, H.No.4, Village Ram Nagar, Distt. Udhampur 

vide notification No. /6/ f dated OS-'2.>.-2JJI9for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/l::ler character and antecedents from the CID. 

The renewal I extension .of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6) 6c;·-7s-/tlbated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Nitin Nand, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'B 1 Dated: \ q- fl ~ :2-<J )o ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aayushi Sharma 
0/0 Narayan Sharma 
R/0 H.No.23, Lane No.1, Vivek Vihar, Paloura, Jammu 

vide notification No. Of" dated DS"- 4 -20tflfor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ cv-..,_;._ 
,-, . ~ ,.---:-

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: /6 2-7 6- 11;/!Joated: _f ~~7"'-_!}_' _:L&_:J.o_· , ~ ~'-" 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Aayushi Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: / f19 /[(2 Dated: )g ,_I I? 2dJ ko 
{ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sumaira Gul 
D/0 Gh Rasool Mir 
RIO Budshah Nagar Naipora, Stadium Colony, Lane 5-G, Srinagar 

vide notification No. l bb6 dated 6 S-3-20 ((]for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sumait·a Gul, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l9b 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ramcez Shabir 
S/0 Shabir Ahmad 
R/0 vVuyan , Pampore, Pulwama 

vide notification No. CJ 3 dated f ~. Q ./7- for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. ~~--=-
(Mohammad Yasin Beigh) 

Regist~ (Adm.)

1 
}/ Ll 'I fOt-()' 2A 'I ~1) No: tv2q L-- qC;'jt/bated: _..:.._..___!_~~v-~ ·· ,,\n\-vo 

I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ramcez Shabir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undc1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /CJJ Dated: ) 4t r- 1J ·- 2-. o ).o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Supriya Pandita 
D/0 Ramesh Kumar Pandita 
RIO 51, Extension, Janipur Colony, Jammu 

vide notification No. f 2 (]I dated 6 2 -/-2.o ICJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -~ fiV" ~----
(!VIoh~m~ Beigh) ~ 

Registrar (Adm.)L 

v ~ 
_!_q.:..._..-_; !_· ,_..;;.._2-o..;__~• ~ ~))A) No: Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Supriya Pandita, Advocate 

...... for information and necessary action. 



HIGll COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar· Council under· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l9; )_.- Dated: l 0-1! ~ 26 1-CJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gaurav Sadotra 
S/0 Khem Raj Sharma 
R/0 l-l.No.42, PVT Sector-3, Channi 1-limmat, Jammu 

vide notification No. /3 3 Y dated () 2--/-20 I'J for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- \· ~--:-
(Moham~ Beigh) 

No: /6 3o6 ·-1 I;{;; Dated: 

Reg~r (Adm.) L~ 

lt;t ~II, b6 2{) .-;:!~, Jvo 
-------------- ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Gaurav Sadotra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: f 9J ,__ /) ·.- ) 1> 2tJ .. 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rameshwar Padha 
S/0 Pawan Kumar Padha 
H./0 Rchal, Tehsil Bishnah, Distt. Jammu 

vide notification No. f 2 97- dated 0 2. -I- I 9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Moh~m~~~ • -
Registrar (Adm.) 

No: /6 ?;/)- /7 /tpoated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

VL~ 
~ 
,,,,,)'}t:l .! 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ramcslnvar Padha, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: j t9 $" Dated: ) 0,_ J J~ 2 0 :HJ -, 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jatin Singh 
S/0 Gurvinder Singh 
RIO Q.No.ll, New Plot, Sa.·wal, Jammu 

vide notification No. l 3 2 Y dated 0 2- I-f 9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ---~...;........--
(rvidh~m~sin' Beigh) · 

Registrar (Adm.) L 
I'J ?y ~ 

No:/6 2-6 3-6 zy!-!) Dated: /OJ,_ I/ ,_ )/lf'hJ . , d, '>A' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Jatin Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 9y Dated: /41 \1 1.?-n~o 
I . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sanchi Gupta 
D/0 Yash Paul Gupta 
R/0 H.No.222, Sec-6, Channi Himmat, Jammu 

vide notification No. 134 2- dated 02.-l-'2-0 (Cffor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6 ?;Jg.-;;J-3)L,P Dated: 
I . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sanchi Gupta, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: / 1)5 Dated: I tj /; J );lo):O 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shubam Sharma 
S/0 Kishore Kumar Sharma 
RIO H.No.182, Rani Talab, Digiana, Jammu 

vide notification No. I?:, Lf f dated ~ 2- 1-19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /t'?:>)-~.-.)_c;/ui~ated: 
Copy forwarded to!fue: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Shubam Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No {']b Dated /'1 "1'20,):o '7 ' v 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Priya Sharma 

D/0 Kuldecp Raj 

R/0 Mahal Shahan, Tehsil Ramgarh, District Samba 

vide notification No. f 3 5'-! dated D ~,.. f -19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: (£f2?!'1-;t<'f!_ Dated: ( 9(t~ 
Copy forwarded o the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President, District Bar Association, Samba. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Ms. Priya Sharma, Advocate 
...... for information and necessary action. 

<!·~~ 
Registrar (Adm.)--:-' 

tv 1~7f,tL....,_, -I .. I I II 0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /17 Dated: l1j-rt~:J:Q 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Chander Dev JVIanhas 
S/0 Sher Singh 
R/OH.No.537, Nasib Nagar, Janiptu·, North, Jammu 

vide notification No. ( 2. b 6 dated 6( - /-19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: lf3 £<k ¥-t Dated: --4-1--,~--ry+-+~+-+1;(..,:£-)--o"""""'a~
copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Chander Dcv Manhas, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: /'j/u b-o)--o 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd.lrfan Khan 
S/0 Abdur Razaq Khan 
RIO Salwab, Mendhar, Distt. Poonch 

vide notification No. l?J7 5" dated (JL( ·I· (Cj for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
l 

\ ~~~ 
(Mrih~mm~in Beigh) 

Registrar (Adm.)/ 
?Y ~ 

No: /£3 '!£~ \0 L· f_ Dated: 

Copy forwarded to the: -

( '1/ II /.YJ ~0 " I " I ,_. 

l. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President, District Bar Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Mohd.lrfan Khan, Advocate 
...... for information and necessary action. 

__,.~w-~ 
Registrar (Adm.) L · 

o/ \~ 
~~ 



HIGI-I COURT OF JAMM.U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: I'? J fj_ f;M?21J 
Tf 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nikher Jandyal 
S/0 Anil Kumar Gupta 
R/OW.No.8, H.No.l40, Dhar Road, Udhampur 

vide notification No. f 3 b ~ dated D 3-1-'UJ/Cj for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~.....--
,.--, • < 

(Mohamm Beigh) 
Registrar (Adm.) 

1 
¥ }...\-~ 

No: !6 35.J--:5_:rk·e oated: t "'/r;r:H? ----;-;\" 1 '!A 

Copy forwarded{} the: -
1 

1.. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Nikher Jandyal, Advocate 

...... for information and necessary action. 

k. . 
v...r 

,..--, - 0.../'- ----
Registr ~ 

?v L 
~~ 



HI GI-l COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powe1·s of Bar Council undc1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;j(}f) 0 at ed: -->----.L./7-~--"'-'-/ ( }-t--e=/;n~Q:lj-=-
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanveer Singh 
S/0 Nath Ram 
R/0 Thana Dcssa, P.O Gai Dessa, Tchsil Bhagwah, Distt. Doda 

vide notification No. l ?:>4 ~ dated 0 2 - 1-1.0/1or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

......., . \ - (]rr-,.,..:.,--
(Mohamm~ ~eigh) ~ 

Regist~dm.) 

6 
Dated: {q !up.a>o ''\"!"" 

1 

1. Principal District and Sessions Judge, Bhaderwah. 
2.· Secretary, Bar Council of India, New Delhi. 
3; Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
G. Mr. Sanvecr Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council mulet· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .;to~ Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jyotika Thaluu· 
D/0 Balbir Singh 
RIO Viii. Muthlal (Aiinibass) Teh. Ukhral, Distt. Ramban 
A/P H.No.62, Sec.4,Pamposh Colony, Janipur, Jammu . 

~ 

vide notification No. r ~ 2 b dated D2- { -20 [~for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ()V'-~~ 
r-)- 1\__----1 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

r ~:-~ 
- II \\1 \'lA No: 16ft!!~ 41~ /L·foated: olD /11 ff*O:?:-V 

Copy forwarded to {he: -
1 

( 

1. Principal District and Sessions Judge, Ramban.J ~;f 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
-6. Ms. Jyotika Thakur, Advocate 

...... for information and necessary action. 

("'/

Registrar Adm.) 

Y- L~ 
~) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: .) Q I uj ::;u:vv 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sushccl Sharma 
S/0 Brij Lal 
RIO Baradian, P/0 Kharodian, Tchsil & Distt. Udhampur 

vide notification No. (31 Y dated 02.-1 -2.013 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ·o..r--~~ 
~-~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 1. 

~ ~~ 
No: /6 ~(1-.- y.J-<;-/up Dated: k;O!/ )--0)--'1!) 

r ' 1 Copy forwarded to the: - · 

,,),,)w 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
y· CPC e-Cqurts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sushecl Sharma, Advocate 

...... for information and necessary action. 

r-J- \___.._., Ov-~ 
Registrar (Adm.) ~ 

y LL--"' - \ ,,,,,,~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powers of Bar Council umler Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~D~ Dated: !Hjtth&r;)Z) 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pardecp Kumar 
S/0 Parl<.ash Chand 
RIO Badhole, P.O Badhole, Ratti Mitti, Tehsil Ram Nagar, Distt. Udhampur 
AlP Baryal P/0 Kashirah, Udhampur 

vide notification No. I 3S6 dated 63- I -2o /Cj' for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

f'/. ~ov--~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) L 
'Jv- ~ 

~~0 

Copy forwarded t the: -

1. 
2. 
3. 

4. 
5. 

Principal District and Sessions Judge, UdhampuV~ 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Pardeep Kumar, Advocate 
...... for information and necessary action. 

~ • \___---, {N-~ 
Registrar (Adm.) 

'V L~ 
__..........--; 

I' I,, J )A) 



liiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J,.D -b Dated: )-.o/t1».J-O 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Nagpal 
S/0 Kamal Nagpal 
RIO H.No.128, Sec-4, Extn. Near Garden Estate, Trikuta Nagar, Jammu 
A/P C/0 Sh. Ramesh Chander Salotra JMC 15, Gurah Bakshi Nagar, 
Jammu 

vide notification No. f 21 I dated b 2 -I - l Cf for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.,.----, . ~ ~~ .-:-
(Mohammad Yasin Beigh) 

Registrar (Adm.) L 
I! . y ~~ 

No: 164~1~y;y///f Dated: d-~t!J;HJ~ '''\"~ 
Copy forwarded tithe: - I I 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Karan Nagpal, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I Fi I C A T I ON 

Dated: 2b ·-/{-·)_0)-0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Satvilm Thakur 
D/0 Sh. Dhiraj Singh Thaliur 
RIO Moti Lodge, Karan Nagar, Jammu 

vide notification No.894 dated 18.11.2019 for a period of one year has been 

extended till 31.12.2021 subject to the verification of !Jj:S/her Certificates/LL. B 

Degrees from the concerned University and verification of tl+S/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Satvika Thakur, Advocate 

...... for information and necessary action. 



.--

HIGH•CO:URT OF .JAMl\1U AND KASHMIR AT JAMMU 
(Exci·fisf~{gpowcrs of Bar Council under Section 58 of the Advocates Act, 1961) 

' ;:_ '' * * * 

EXTENSION, 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: _d{--L.}} __ Dated: fr_}--- 11.- Jv)o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pavit Singh Bali 
S/0 llashpal Singh Bali 
R/0 Kawallion, Dhamnsta, Kawalian, Banihal, Ramban 

vide notification No.- ( 3 {) b dated () 1--. -I ~(t} for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the, date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\_~ 

(~~mma asin Beigh) .-

No: ( (?h't,-£# Dated: 

Registrar (Adm.) L 

t1fc~ ,r-., 1V ~:_~~ 
. n-!fl ;"~ 

Copy fo1warded to the: - ( 

1. 
2. 
3. 

4. 
5. 

6. 

Principal District and Sessions Judge, Ramban. 
Secretary J Bar Council of India, New Delhi. 
Manager, !Government Press, Jammu for_ publication in the next issue of 
Governm~nt Gazette. 
President,! District Bar Association, Ramban. 
CPC e-C~urts High Court of J&K Jammu for uploading on the official 
website. j 
lVlr. Pavil Singh Bali, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: cA.o1= Dated: )-_p/ 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Furkan Ul Haq War 
S/0 Abdul Rashid War 
R/0 Kultura, War Mohalla Langate, Kupwara 

vide notification No. I '2...6 1- dated () ( -1- 19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ --~~ 
(~a~m~ ~eigh) ~ 

Registrar (Adm.)f 

o/ ~~ 
No: //,43S-4~o1L·P Dated: &oJu/)==0~ \l}lt)~~ 

' ' r r Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Furkan UI Haq vVar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J=,D!? Dated: ;H?fu/~ 
l I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nikhal Kotwal 
S/0 Mohan Lal 
R/0 Village Gajoth, Tehsil Shalla, Distt. Doda 
A/P H.No.233, Toph Sher Khania, Mehra Mohalla, Jammu 

vide notification No. f36y dated 0 3 • (. 19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: lb y Y/-44t-:foated: J:-b I u/2-9)-V 
Copy forwarded tot e: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Nikhal Kotwal, Advocate 

...... for information and necessary action. 

;"/ . ~ --~ :i:-
Regist;~. r 

fv/k 
, f htl~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: AD'? Dated: ~ / Lt /')-o:;,.o -, I 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanjay Kumar 
S/0 Ram Lal 
RIO Jijote, (Giowth), Tehsil & District Doda 

vide notification No. t 2 9 4 dated 0 2- I - 2.o (CJfor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her' 

Certificates/LL.B Degrees from the concerned University and verification of 

his/h,ercharacter and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ Ov"~~ 
..---, - \..__----t 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

y~ 
No: /6yl{1-'-1f'/VfDated: ):ofu} ;>--6)-.Q "''d?-i> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sanjay Kumar, Advocate 

...... for information and necessary action. 

' 0/' V'-""' ,_,. --
Registrar (Adm.) · 

y L~ 
~ 

,, ',,, '!Jf,.P 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;Llo Dated: 9,. o f f l f ')..---0)-Z> 
J I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Maqsood Ahmed 
S/0 Hakim Din 
RIO Village Draba, tehsil Suranlwte, District Poonch 
A/P Nowabad Sunjwan Road near India Cal<.e House, Jammu 

vide notification No. l 3 3]= dated 6 2. .... I - 2dq for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- ~ov---~-:
(Mohammad Yasin Beigh) 

Registrar (Adm.) J 

?y ~ 
No: 16 ~(?J -~~g)uf Dated: )-o /u ld:-0)-::e) "'" J ~ 
Copy forwarded to {he: -

1 1 

1. Principal District and Sessions Judge, Poonch.f ~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5.- CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6~ Mr. Maqsood Ahmed, Advocate 

...... for information and necessary action. 

~. ' 
,--, . \.__---t ()../'-~ 
Registrar (Adm.) L ( 
~ ·~ 

,.....,, ' ) , J)./0> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~lu/~--o (( . 

No: J-..1! 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mishi Khanam 
D/0 Ibrahim 
RIO Ward No.2, Nagri Road, Kathua 

vide notification No. 13 '7 6 dated 0 4. I· 2tJfftor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--, - L--.o-v--~ ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) L 
~ l ...... ~ 

No: /6 y.J1_, 46~ /t_• f Dated: 

Copy forwarded to(the: -

(Ae;/ u/·)..o;ro ~~ t~~~ . ( I~ 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Mishi Khanam, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21.2 Dated: )-.o /u J/(2J-.-v 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rishabh Dev Slathia 
S/0 Kameshwar Singh 
R/0 Gurha Salathia, Panchyat Gurha Salathia, Tehsil Vijaypur, District 
Samba 

vide notification No. f 3 Y Cf dated 0 3 . /. I Cj for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· {)J-~~ 
.....-, . \..__----t 
(Mohammad Yasin Beigh) 

Registrar (Adm.)L 

No: /£!;6J".cr41v(?•f Dated: 

Copy forwarded to the: -

~ \.-~ 
)Ao/p ~~ 

I 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Rishabh Oev Slathia, Advocate 

...... for information and necessary action. 

k
, 

Yf• ~ 
Registr < 

"7/ h 
;, /t·)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~/?:> Dated: ).o/t~:J-eJ 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Swati Choudhary 
D/0 lnder Singh 
RIO Amar Villa, behind BSNL Exchange, Upper Gadi Garb, Jammu 

vide notification No. 12 80 dated CJ 2- I -2o11for a period of one year has 

been extended till 31.12.2021 subject to the verification of tm>/her 

Certificates/LL.B Degrees from the concerned University and verification of 

~/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 16411-lftblL-p Dated: 

Copy forwarded to he: -

,.-, -L---. ~-:
(Mohammad Yasin Beigh) 

Registr~dm.)L 

~ ,;(o /11 }).:O;;v ,, 1 1,) w 
I I 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Swati Choudhary, Advocate 

...... for information and necessary action. 

. 

r~·~~ 
Registrar (Adm.) 

'h/ L'---
~ ,, lt~Jt.o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d-,14 Dated: :H/If?D).-o 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanjeev Kumar 
S/0 Durga Dass 
RIO Godher Khalsa, P/0 Bhambla, Tehsil & District Reasi 

vide notification No. 13:} 1 dated 6 4 . ( -2o(q for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ --cv-~ 
(Moh~m~i~ Beigh) 

Registrar (Adm.) L 
. 'Yyl ~ 

No: /641"1-Yg>-~l./p Dated: P-o J, I f)-6)-o ,, '"'~ 
Copy forwarded to the: -

r I 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sanjeev Kumar, Advocate 

...... for information and necessary action. 

k, ' ~ ,..., . OJ' 
Reg istr :--:--

l~ 
~r~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Ad.vocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: :L!- II- 2o 2vo 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sunil Sharma 
S/0 Roop Lal Sharma 
RIO H.No.188-B, Rcsham Ghar Colony, Jammu 

vide notification No. /7 4 CJ dated 3 0 · 3 · 20(1 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

" ' ~Ov'-~ .-----:-
(Mohammad Yasin Beigh) 

Registrar ( Adm.) 
I ') . ?y-

No: /-b7./-J-- 36f?J? Dated: o~-1- /1-- /-OJ.-o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sunil Sharma, Advocate 

...... for information and necessary action. 

Cl' .~~-
Registrar (Adm.) -

Jv--



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ).lj 2--

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Preeti Charak 
D/0 Dharam Singh 
R/0 H.No.501, Lane No-11, Sec-1, Dogra Nagar Muthi, Jammu 

vide notification No. l 7 s-3 dated 3D·?:> · /3 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I "'·~ :.2 J 
No: (7

/ !1- '11 tfJ Dated: )/r II' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Pt·eeti Charak, Advocate 

...... for information and necessary action. 

~·· ~C>v--~ 
Registrar (Adnt.) -:-

0-V L 
~ 

I :J.1 JJ j'}A7 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;}_ J 6 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Harpreet Kaur 
D/0 Ranjeet Singh 
RIO Rakh Lachipur, Tehsil & District Kathua 

vide notification No. ?-(} dated 16 · S' ·I 1 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· \ ---fN'-~--
(Moha~~~ Beigh). 

Registrar ( Adm.) j 
No· /(; S?Jo~§' / [i P Dated· '-C),, ( .. )__6)_(!) ?-V ~) 

· r- · fVtltl.c 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Harpreet Kaur, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: :;J.j ~ I I· l 0 )<) 

Provtsional admission granted under Advocates Act, 1961 in favour of 

Mr. Varun Sharma 
S/0 Surindcr Kumar 
R/0 H.No.3, Near Govts Quarters, main stop Janipm·, Jammu 

vide notification No. }t/11 dated 36 · 3- {q for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,...-,· L--rON'--~--
(Mohammad Yasin Beigh) 

Regist~Adm.) 

Dated: -~__;__/ ~_1_0_)-..:o' ':e:..-c!-......!<LtJ:..__..o.... ~ 
Copy forwarded to the: - r YJ,J-Vo 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

.website. 
6. Mr. Varun Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: )__lj 0 Dated: :2/- I I· )-d J-$ 
-------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Diksha Bharti 
D/0 Sanjay Dogra 
RIO Ward No. 9 Mahader, Reasi 

vide notification No. / 'l3o dated 3o . 3. / ~ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l67ol-- I:J-/t/) Dated: 

Copy forwarded to the: -

\ 0'\/'~---r-J· ·~ ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.)L 
~ ~I ~ 

cL - //,_ /6 )v I fY/11lJA> 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Diksha Bluu·ti, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

<J.~a r 
No: ~/ -; Dated: 

--------- --------------

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajinder Singh 
SIO Ghansham Singh 
RIO Kundhal Near Jawala Temple, Viii. Phagmulla, Pogal Paristan 
Uldteral, Ramban 
AlP Excise Quarter No.2, Behind Excise and Taxation Training Insttute, 
Nagrota, Jammu. 

vide notification No. /7 6lJ dated 3 0 · 3 -12 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~ -,..-, . \.___---t ().V\ ,.- ' 

(Mohammad Yasin Beigh) 

Registrar (Adm.) L 
~ v ~~~ 
~I ~ I I.._ /-o )--6 ~ , Yltt )~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Rajinder Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 238~ Dated: ;z;_ 11~ )o ?-6 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sonali Parihar 
D/0 Narinder Singh Parihar 
RIO \V.No.60 near Tiny Tots School Dokh Plaoura, Jammu 

vide notification No. ( b S j dated 2 9 · 3 · I CJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. \ - Ov--- __;...--
r-t ~ ·-

(Mohammad Yasin Beigh) 

Registrar (Adm.) L 
No: /6c91'1(~ 9t/l~ated: __ 2_1-_/_I_~_J-_;;...o;Le; y ~ 

IV}tt)~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sonali Parihar, Advocate 

...... for information and necessary action. 

~ (/\A~ 
e'"J·~-
Registrar (Adm. )

1 
· 

?v ~ 
Jv; n)% 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .) ? 1- Dated: 
--------- --------------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rigzin Dolker 
D/0 Tsering Punchok 
RIO Charasa Nubra, Leh Ladakh 
A/P H.No.l91, Patel Nagar, Talab Tillo, Jammu 

vide notification No. f 71 I dated 3 f). 3. /9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

0' ~CV'v-l~ 
(Mohammad Yasin Beigh) 

Registrar~·) L 
No: /6U;f:~q~/t(JDated: j}j- 1/' )1;·~ ~ 

j Jr1J!)l/O 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Rigzin Dolker, Advocate 

...... for information and necessary action. 

r-)' ~0\/'-~ 
Registrar (Adm.) · 

~L 
--~ }')1,,/ L. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :136 Dated: --------- --------------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sneha Slathia 
D/0 Sahdev Singh Slathia 
RIO Mandi Garb, Gurah Slathia Rakh Barothian, Tehsil & District Samba 
A/P H.No.723 behind Shiva Public High School Main Road, Digiana near 
Digiana Pulli, Jammu 

vide notification No. II 2D dated .3 ~, 3. J.0/for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.,. \ (M~--
(Moham~ Beigh) r 

Registrar (Adm.) 

No: If:, b tl? -(]:;'/_(/)Dated: ;) I- II· /1) ~ y }~ 
Copy forwarded to the:- I'YJtr/JA:, 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sneha Siathia, Advocate 

...... for information and necessary action. 

~· ~~-~
Registrar (Adm.) · 

/V' ~ 
IY/uj~ 



·HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: )3S 21- 11~ /o )~o 
Dated: -------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Preetika Thakur 
D/0 Surjeet Singh Bali 
R/0 Viii. Alinbass Pogal Paritan Ukhral, Ramban 
AlP H.Not63 'ec-~!"J-llJlQsiLColony, Jammu 

vide not~icaJ N;;. ( 6 7/ d /ed 29 · 3 · /9 for a period of one year has 

been extended 1.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:/ 6-6 7 6- 6!/~oated: 
Copy forwarded to the: -

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

2;~ !/~ MJ)-D o/ b 
IY/u}0 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Preetika Thakur, Advocate 

...... for information and necessary action. 

Registrar (Adm.) 

en/ L\ 
....-=----~ 

01/t /2.-tt> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2 -3lj Dated: }I~ I l · ) rJ )-a 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shabir Ahmad 
S/0 Habib Ulla 
RIO Village Nambla, Ward No.7, Tehsil Uri, Distt. Baramulla 

vide notification No. /6 S I dated 2.0 · 3 ·/9 for a period of one year has 
' 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Moham~B~~ 
Registrar (Adm.) 

No: /6 67o -zs-/{!bated: );~!I )o)t; y k 
/71tr(t;v 

I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President, District Bar Association, Baramulla. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
Mr. Shabit· Ahmad, Advocate 

. ..... for information and necessary action. 

,. /~~ 
Registrar (AdmT 

y~ 
( vJrr/D 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.?3 Dated: 2/~ II· )o )-o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zahid Miyan 
S/0 Mohd.Amin Wani 
RIO Wani Mohalla, Diver Tral, Distt. Pulwama 

vide notification No. ( b b 3 dated 29.3 ·10/jfor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -lW'-~----
(Mdh~m~~ Beigh) t 

Registrar (Adm.) 

No: /666 7' -6q JtJ?oated: 
I 

Copy forwarded to the: -

J.;- 11- Jox o/. _k 
!FJ//!1 /lf:b 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Zahid Miyan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2?..2-- Dated: .2 I - /! - 2--o 2--6 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sapanpreet Kour 
D/0 Manjeet Singh 

. RIO Ward No. 10 H.No. 166, near BDO Office, R.S.Pura, Jammu 

vide notification No. f 7 Lf/; dated 3CJ . ?./C) for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /£ 6~k,/ 6'~Jfbated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sapanpreet Kour, Advocate 

...... for information and necessary action. 

,_.,. ~(AA~-
Registrar (Adm.)· 

v f ... 

J>• x•,,.., - - < - ' - ' -

""~;;tq.,CJ • 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J 3! Dated: :2!- I I~ J--o ~ , 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Yassir Hussain Shah 
S/0 Raiz Hussain Shah 
RIO Hari Mohalla, Sanai, Surankote, Poonch 

vide notification No. /7{)0 dated 3o. j./g fora period ofoneyearhas 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. \____---, 0\/'-~ ,.--

(Mcihammad Yasin Beigh) · 

Registrar (Adm.) 

.21-11' )o)V "'1/" ~ No: /6 6St2- SJiPoated: 

Copy forwarded to the: -
·- 1/'/lt/!...A 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Yassir Hussain Shah, Advocate 

...... for information and necessary action. 

rl. L---,Ov-~ 
Registrar (Adm.) · 

?/~ 
- , 'V)!t/ t..,. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: j~(J · Dated: -------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rajni Gupta 
D/0 Surcsh Gupta 
RIO Plot No.2 Rchari Colony Jammu 

vide notification No. f4 dated 22- V ./tj for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ --""T (>V\ ~---
(~h~m~n Beigh) .. 

Registrar (Adm.) 1 
~ J-<.l-~ 

);- !!- 2--tJ )~() ~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Rajni Gupta, Advocate 

...... for information and necessary action . 

..,_ ~<'V'~ 
Registrar (Adm.) · 

?v~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ..22Cj Dated: }_;- /I- 2oJ- o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tania Sharma 
D/0 Satish Sharma 
R/0 Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, Distt. Jammu 

vide notification No. /6 C) I dated 3~. 3 · I <1 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.,--, . \ -- <lN' ~ ~ 
(Moham~~ Beigh) 

Registrar (Adm.) 

No: I & 6L; ~ -L,!-> A P Dated: 21~ II. :LtJ 2~ ?-V L~ 
------- ~VI> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Tania Sharma, Advocate 

...... for information and necessary action. 

~· ~~~-
Registrar (Adm.) 

v ~ --1 Y) /1) 1---tl 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 22-fJ Dated: :2 I~ I I · 'J--o J-o 
--------- --------------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shaphali Bhagat 
D/0 Romesh Kumar 
R/0 Rangbir Sadrey, Dher Suchhetgarh, R.S.Pura, Jammu 

vide notification No. 17 39 dated 3o. 3. 2..0 fJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Shaphali Bhagat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1J.7- Dated: J;- II· JtJ 2--0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shashank Vasisatha 
S/0 Braham Datt Sharma 
R/0 28017, Sector-7, Channi Himmat, Jammu 

vide notification No. ( 6 G I dated 2 9. 3 ./0; for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rJ . \ _.t Ov--~ ..--:-
(Moha~~in Beigh) 

Registrar (Adm.) 

No: /6 6 2$-30/!r Dated: v L_L.--~-}!- ;;- 2t))-(:? ~=~~ 
""·IYIIt}t..o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Shashank Vasisatha, Advocate 

...... for information and necessary action . 

.-,-~tv-~ 
Registrar ( Adm.) ---w --

?v--~ 
I .>"/t I) b"i) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :lJ.S Dated: tPf:- f)~ :2tJJtl , 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dharamvir Khajuria 
S/0 Mukand Lal Khajuria 
RIO Lower Cadi Garb, Jammu 

vide notification No. f26 { dated b/-/-21J/~for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6 6 / j--2//jl!J Dated: 

Copy forwarded to the: -

L---r w-~,--:-
(Mbhammad Yasin Beigh) 

Registrar ( Adm. )J 
~~~ 

.Jll~ /!~ c2t/1/!J ~') 
-------"-P"'--. u.,.. I,) tAo 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. ~PC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Dharamvir Khajuria, Advocate 

...... for information and necessary action. 

rl. ~fA/'~
Registrar (Adm.) ' 
~ L __ 

..---~ 
1 v{11 /"VD 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d.. I Q 41 I f) o 1 '/ Dated: rx! - J · rx etA-

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ruby 
D/0 Jangi lYiehra 
RIO Sua No.1, .Jagial (Gharkhal), Akhnoor, Distt. Jammu 

vide notification No. /3 0 3 dated (J 2 -I-2o /~for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

C) - ,\ -ov-v:!::-
(Mohamm~eigh) -

''6-;;/LJ? No: ! 6~> 0 Dated: 

Regis~ (Adm.) k 
d /~ j/r- .)!) )1) -,~,,,,~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Ruby, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :217- Dated: ~ 1- I!, )-o ~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Harsh Sharma 
S/0 Tirath Ram 
R/0 W.No.S, near Co-operative Bank, Batote, Ramban 
A/P Chari Swail nea1· Railway Station, Udhampur 

vide notification No. f ~ ~ ?:> dated 02 -/-'2.0/1 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I 
c-~c7; 6~/(j} 

No: 6.55 7- It. Dated: 

Copy forwarded to the: -

,--,~ \ -~ 
(Moha~~eighr.---

Registrar (Adm.) 

{);- ;;- )__b)-u v Lt~ 
~.:r,, } ?--C 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Harsh Sharma, Advocate 

...... for information and necessary action. 

,A ~ .,.--, . ~ \.__-----1 ~ 
Registrar (Adm.) 

~ Lt~ 
·~,,))/f> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: JJ l; Dated: J;- 11~ ~b M 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shubika Sharma 
D/0 Vinay Sharma 
RIO H.No.ll, East Ext. Sec-lA, Trikuta Nagar, Jammu. 

vide notification No. 13 Lj Lr dated () 2 _ 1 -1 =7 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..,.\___-rw.~--:
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

J/ } 'I jl 1/ /) '1;- !/·· )_(j )~t v L~~ No: fbDI,- b(Li/ Dated: _o< ____ -v ~~-) 
- t'Y/1/ w 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. ·' 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Jammu. 
5. cpc e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Shubika Sharma, Advocate 

...... for information and necessary action. 



1-liGll COURT OF JAMMU AND I<ASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: d /-1/ · :lc; )/fJ " 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. lndu Devi Sharma 
D/0 Jia Lal Sharma 
R/0 Ugad, Distt. Doda 
A/P 215G, Ram Vihar, Old .Janipur, .Jammu 

vide notification No. (~SO dated 0 2- (- { ~ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

__, . ~ Ov-- ~----;-
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 

Copy forwarded to the: -

;; 1/!1 /){! ){) 
r· 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 

nv L-:=~ 
~{ll)t_.:,, 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. lndu Devi Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J~ Dated: dl" /}' ,)o)tJ · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sarfraz Ahmed 
S/0 Allaha Ditta 
RIO Village Chhajla, Tehsil JVIankote, Mendhar, Poonch 

vide notification No. ( 2 [} ~ dated tJ 2 -/-20tJfor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / b btz> ~ S J L/) Dated: ,, 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sarfraz Ahmed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND IUSI-IMIR AT JAMMU 
(Exe1·cising powers of Bm· Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: f)P, f Dated: 
---""--'-'~--

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Niaz Ahmed Wani 
S/0 Ghulam Hussain Wani 
R/0 Village Koti, Tehsil & District Doda 

vide notification No. (~/ 0 dated () ~ -/ -20/jf.or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6 ._-$- (} l(-qq,/L() Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. · 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Niaz Ahmed vVani, Advocate 

...... for information and necessary action. 

r"\. \____-r OV-~
Registrar (Adm.) · 

~ L, 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: )J-v Dated: a//-/ I~ 2~ )6 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Musharraf Farooq 
S/0 Mohammad Farooq 
R/0 H.No.F-47, Ustad lVIohalla, Jammu 

vide notification No. f 3 3 b dated 02-1 ~f 9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,· ~~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.)1 
?V .k\~ 
~ 

() 1._ /1" J oJ o JY\''\~ 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

6. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lVIr. !Ylusharraf Farooq, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2 11 , Dated: 2/ ~ I I~ ~~o ~ · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Najum Ul Huda 
S/0 Mohammad Jaffer Akhoon 
RIO Sangrah, Tehsil Sanlmo, District Kargil (Ladakh) 

vide notification No. r 319 dated D 4 - r -201~ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~-:-
(Mohammaa Yasin Beigh) 

No: IS {7)_ - 7 7 /u>Dated: ~ 1-

Registr~Adm.b 

;;... ,:2_/) )-(J. . I Y/11) ).-1, 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

Principal District and Sessions Judge, Kargil. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Kargil. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Najum Ul Huda, Advocate 
...... for information and necessary action. 

r 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~! - J;. c2 ° <tt/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ruby 
D/0 Jangi Mehra 
RIO Sua No.1, .Jagial (Gharkhal), Aldwoor, Distt. Jammu 

vide notification No./3 0 3 dated 0 2- /-2.o /~for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

C)' \ '<'N'~ 
(Mohamm~eigh) -

''6~;;jL/) 
No: / 6~ b Dated: 

Regis~ (Adm.) k 
d I~ I /r- ,)/) )1) -,~, ,,,~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Ruby, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;J/7- Dated: ;{ 1- II' )-o )e 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Harsh Sharma 
S/0 Tirath Ram 
R/0 W.No.5, near Co-operative Bank, Batote, Ramban 
AlP Chari Swail near Railway Station, Udhampur 

vide notification No. f ~ ?:> ?:> dated D 2-/ ~2.0/Cf for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I <:--- 6~1 1/J 
No: 6__5J q~ - I~ Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Harsh Sharma, Advocate 

...... for information and necessary action. 

,A ~ 
,.--,··~ ~ 
Registrar (Adm.) 
.~ Lt~ -, ')...-,,, )w 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2s/ Dated: ;2 /- /I· )1; J-o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashiq Hussain Lone 
S/0 Ab Rahim Lone 
RIO Hardu, Malpora, Tehsil Magam, Distt. Budgam 

vide notification No. //3 dated I 7 · 6 ·'UJ h tf period of one yea~ has 

been extended till 3/. /'1.- '2 02 1 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ___, rr.r- __;... .----
(iVIo'hamm~ Beigh) · 

Registrar (Adm.) 

~~- S2 I~ II ' 21J ;2u v L\::::::!\ 
No: /&!sr;-tJ~r:/?/ Dated:______ " ~\-» 
Copy forwarded to the: - . 

1-. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ashiq Hussain Lone, Advocate 

...... for information and necessary action. 

,..,. \ -c;v-~ 
Registr~ ~ 

~ L,::?\. 
-,I \JJ]'l-0 



'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .25~ Dated: 21/u/~o 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vikramjit Singh Manhas 
S/0 Mohan Lal Manhas 
R/0 H.No.61, Shahbad Colony, Balm Fort, Jammu 

vide notification No. {}(]I dated I()·/ D · 20 !'lor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
(Mohammaa Yasin Beigh) 

Registr~dm.) ~ 

No: (688. o~?Jsf"f Dated: ;lf!I/MJ;J...Q ~vo 
Copy forwarded to the: -

. 1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4". President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Vikramjit Singh Manhas, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2s=;i--- Dated: _2_1_~_1_/_· _)-{)_)v ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amit Kotwal 
S/0 Ram Prasad Kotwal 
RIO Viii. Gwari (Gatha) P.O Udrana, Bhaderwah, Doda 

vide notification No. f 6 ?> 2. dated 2(] · 3 · '}..oJ9 W period of one year has 

been extended till 3 I . /2- · 20l.J subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

! I t}b 6 ~1/ lc/) 
No: O jl Dated: -------
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Amit Kotwal, Advocate 

...... for information and necessary action. 

,-,~ ~~ 
Registrar (Adm.) ~ 

7-z/'L~ 
~)..() 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'd. lf tY Dated: :J I' 1/' 2-fJ 2-v , 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhinandan Salgotra 
S/0 Ravi Kumar, 
RIO Ward No.8 Hiranagar, Kathua 

vide notification No. lG2-£ dated 2@ · 3 ·2oft t7
period of one year has 

been extended till 3/./~ · '),o'),../ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.-,. \ o-F~ 

No: /677 ;L-77/cJoated: 

(Mohamm~eigh) 
Registrar (Adm.) L 

,21- II• ;2o J-o ?y. ~ 
i 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Abhinandan Salgotra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: J /~ II· )v M:; · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Taha Mohd Aijaz 
SIO Aijaz Ahmad 
RIO Railway Colony Nowgam By-Pass Nowgam, Srinagar 
AlP Noorani Colony Frestabal Pampore, Lane D near Noorani Mosue, 
Pampore, Pulwama 

vide notification No. {6'2.. dated ((J · 6 · 2oi'11Period of one year has 

been extended till Jf./2·20')./ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -{)IV'-~ 
~~~~ 
(Mohammad Yasin Beigh) 

No: I 6!6 6'-71 /c?oated: 

Registraq;.Adm~) L~ 

)/-II· }-oJ-o. ~~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar./ P ,;J w~ J.\1\9.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Syed Taha Mohd Aijaz, Advocate 

...... for information and necessary actio~Qistk ~ 

v L, 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ) 1- I I· )o )-f;;J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dheeraj Sharma 
S/0 Yash Pal Sharma 
R/0 Hira Chak P/0 Halqa near Mandir, Tehsil Marh, District, Jammu 
AlP R.K. Vihar Udheywalla, Lane No.l, Jammu 

vide. notification No. {2. 6 ~ dated 6 ( .... ( .. 2 0 (Cfa period of one year has 

been extended till 3 /. I~· '2.0 2- f subject to the verification of his/her 

Certificates/LL. B Degrees frC?m the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ - (#' .J:::-: 
,..-,. ·~ 

(Mohammad Yasin Beigh) 

No: /6 7 6 V ~ts:) L~ated: 

Regis~Adm~ 

J!- )/· 2o)o 1 i')!r)JJ> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, Bar Association, High Court of J&K, Jammu. 

CPC .e-Courts High Court of J&K Jammli!.fl;, for uploading on the official 
webs1te. fl 

5. 

6. Mr. Dheeraj Sharma, Advocate 
. ..... for information and necessary action. 

,..-, . ~~ ,..:::__ 
Registrar (Adm.) . ~ 

?v~ 
•• 1 .. },...,. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.5£? Dated: 2/~ )jr ~HJ '\ 
-------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nishu Lalotra 
D/0 Kamal Singh 
R/0 Sarthi Kalan, Rajpura, Samba 

vide notification No. 13 b I dated 0) _.,_. 26 /~or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Nishu Lalotnt, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: d /-- I J · 2 () 'J-o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jahangir Hassan 
S/0 Gulam Hassan Bhat 
R/0 Bemina Housing Colony, Receving Power Station Lane (Near Qadir 
Meat Shop), Srinagar 
AlP Umarabad H.M.T behind (T.K) Tahira Khanum College, Srinagar 

vide notification No. 9o dated /7 · 6·UI1 ~eriod of one year has 

been extended till 3/. /').- 2Q2-J subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: !~r j-q-- (} i/tl6ated: r)/ ~I I · 
Copy forwarded to the: -

\ ~oW' ~---
(M6ham~ Beigh) . 

Registrar (Adm.) f 
?v' ,k\~ 

J-o )o ~ )L-0 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Jahangir Hassan, Advocate 

...... for information and necessary action . 

..--, . \ (>.r ~ 
Regist~ ---:-

~hs 
",, }-... 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;J Lj 5 Dated: ,2// L!I;&D2t0 
( { 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Moseena Mushtaq 
D/0 Mushtaq Ahmad Bhat 
RIO Nownagari, Pulwama 

vide notification No. S 0 dated 13 · 6 · ~~~ te·riod of one year has 

been extended till .3/. /2.. 2o2..l subject to the verification of his/her 

Certificates/LL.B Degrees fr9m the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
, 

\ ___, (/'J' ...r'" ~ 
(M~ham~si~ Beigh) 

Registrar (Adm.) f. 

~ ~ 
No: 16:-&"J-5tf-d>oated: 
Copy forwarded to he: -

;;.t!ul~o ·· 1 '"~ 
' f"' 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Moseena Mushtaq, Advocate 

...... for information and necessary action. 



HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF ·PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d4V Dated: d I- II· ) 0 )-{;:; 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aaqib Mushtaq 
S/0 Mushtaq Ahmad Bhat 
RIO Hawanand Chawalgam, near Bye-Pass Road Chawalgam, Kulgam 

vide notification No. I 64. dated /~ · 4 · ')..0/lJ. a period of one year has 

been extended 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Se$sions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Aaqib Mushtaq, Advocate 

...... for information and necessary action. 

~.,_/'""',........, . 
Regist -r 

rrJ l~ 



HIGI-I COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~5~ Dated: ~ 3- fl- 2c2 o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Urnar Farooq Rather 
S/0 Farooq Ahmad Rather 
R/0 lVlargipora, Rather Mohalla, Pattan, Baramulla 

vide notification No. DCJ/ dated f 7-/0' /EJ for a period of one year has 

been extended till 31.12.2021. subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is_ ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Dist1·ict Bar Association, Baramulla. /' 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Urnar Farooq Rather, Advocate 

...... for information and necessary action. 

~. ~C0,:_ 
Registrar (Adm.) -

'!V/ k 
I '1 ,,, \~ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2-s-{ Dated: ~'3 --II- )_o2-t') 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umar Mushtaq Rather 

S/0 JVlushtaq Ahmad Rather 

R/0 Watergam Rafiabad 1 BaramuHa 

vide notification No. {_]Cj 2 dated f 7, I() , I f:J for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6 61 8 Y -& o,/r_ ·p Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Umar JVIushtaq Rather, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet-cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;) S T Dated: :;t '1-II-~~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sabcena Ashraf 
D/0 Peerzadah Mohammad Ashraf 
R/0 Hakripora (Newa), kakapora, Pulwama 

vide notification No. 12 ( ?J dated { 
0

/ ~ f f , fa for a period of one year has 

been extehded till 31.12.2021 subject to the verification of ~is/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ()V'~ 
r-1' ~ , 

(Mohammad Yasin Beigh) 

No: /{9 1(J- "tf-jc.. ·p Dated: 

Copy forwarded to the: -

Registrar (Adm.) 
\)~/ L 

'2-> -tt.-2JJll> . ~I I vo 
/q ,, 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sabccna Ashn1f, Advocate 

...... for information and necessary action. 

If/' ~{/0\.r--: 
Registrar (Adm.) -;-~ 

l)l--' b 
\ Q,) ll)l-b . 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ]. ~g;l Dated: ~~-11-? 02 ~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. IViohd lq ballYlir 
S/0 Manzoor Ahmad Nlir 
R/0 Charlcgund Lalpora (Lolab), MirlVlohalla, Kupwara 

vide notification No. // (7 3 dated /7 ~ I/. f[l for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/~er 

Certificates/LL. 8 Degrees from the concerned University and verification of 

his/hlr character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:f 6816-/6q(!)f(t·PDated: 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. IVIohd Iq ballVIir, Advocate 

...... fo1· information and necessary action. 



HIGH COURT OF JAMIV!U AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d S OJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Basharat Ali 
S/0 Ali lVlohd Mandoo 
RIO Khanabal, Lidder 1\latto, Anantnag 

vide notification No. // fJ I dated f.S'~ I f- ( fJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Mo'h~m~~~ 
Registrar (Adm.) 

?-/ L 
No: /6 9tJ2- .. o6/L "P Dated: ;) 3.- /f .-kPU 

1 ~~ 
~ r ~~~ 11 VO 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts Higl1 Court of J&K Jammu for uploading on the official 

website. 
6. Mt·. Basharat Ali, Advocate 

...... for information and necessary action. 



HIGH Cf)URT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d fret 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shabieer Ahmad Mir 
S/0 Abdul Satar Nlir 
RIO Salamabad Dachina, Tehsil Boniyar, Distt. Baramulla 

vide notification No. ! )_/ S dated I LJ, I I- ).o!fltor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6q~1-~r:;/t-·P Dated: 
r ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Shabieer Alunad JV!ir, Advocate 

...... for information and necessary action. 

')" 
) -·' / 



HIGI-1 COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Comicilunder Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___._2-J....-.=._6---Lt_ 0 a ted: d. s ... II - )_o 2... o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhay Raina 
S/0 Ashok Kumar Raina 
R/0 Village Sui P.O Police Line, Tehsil & District Udbampur 

vide notification No. /2 C/ ?.) dated ()I,_ I, I Cj for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ Ov'-~--,...., - '\___.----! -
(Mohammad Yasin Beigh) · 

Registrar (Adm.) 
0]/~ i 

No: /6 CJ/6 ~ ') 1/L· p Dated: c;t-~ -II- 2aM ~)A> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4, President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Abhay Raina, Advocate 

...... for information and necessary action. 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ 6 '- Dated: d- 3 --11- 2-o2-o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bisma Hamicd 
D/0 Abdul Hamied Sheikh 
R/0 Sikender Pora, Rainawari, Srinagar 

vide notification No. I r fJ (J dated I 5'. I'. 119 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~__;.._ 
.----J - -

(Mohamma Beigh) £ 

RegistJ;ar (Adm.) 
'}/~ k 

No: 1612-'-· 2-?-/L--roated: ")~~I/-2--D2..o '""')"1?--0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Bisma Hamicd, Advocate 

...... for information and necessary action. 

·Cl· 
Registra 

'!}/"" 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: t16 3 Dated: d.:s -11 --'La ')......Q) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aadil Hassan lVlalik 
S/0 Chulam Hassan Malik 
R/0 Soibugh, Bonpora, Budgam 

vide notification No. ( 2?~ ,_C: dated 0 I ·· l ' ·1 9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

, . ~ov--~~--~
(MohammaCI Yasin Beigh) 

No: I 6 '1 2-& -3 s/ L . p Dated: 

Registr. ar (Adm.) /. 
?7/ ~ 

;,) 3- /J- '2.P2-tl \q\11 \Y<.\ , 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government P1·ess, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lYir. Aadil Hassan Malik, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: _____,;]~6----~Lt- Dated: :6, s ~tl-2.o2-a 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Sharma 
S/0 Kulbhushan Sharma 
R/0 Manwah, Bhadcrwah, Doda 

vide notification No. /2J{ 0 dated () r ,_ I ' I o; for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 1613 Y· 39/L 'P Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ajay Sharma, Advocate 

...... for information and necessary action. 

~- \ ~~ 
Registr~m.) .-

l..r- L~ 
~)lr}Y'> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;}6~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Barinder Kumar 
S/0 Bahadur Chand 
RIO Village Bachyal, P.O Paryal, Tehsil Marh, Distt. Jammu 

vide notification No. l j_) ·7- dated {)I._ ) , / (l! for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /694{)-4>/L·P Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Barinder Kumar, Advocate 

...... for information and necessary action. 

r->·~Ov-;:_ 
Registrar (Adm.) · 

'![/ ~ 
--; <1 ) I J/ 2--0 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~b 6 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aniruddh Sharma 
S/0 Rajnccsh Chandcr Sharma 
IVO. H.No.l/11 I Vikas Nagar Sanval Jammu 

vide notification No. I ~L .5' 6 dated C1 1 , I , 2.6/CJf.or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ t/V'-.;..~ 
(Moh~mm~ Beigh) r 

Registrar (Adm.) 

No: /6 q ~ 6 ~rf /L ·f Dated: 
')J./ L 

~3-IJ-L.ol:z:; ~ 
r~)'' )V' Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Aniruddh Sharma, Advocate 

...... for information and necessary action. 

Y/ -~ {]A/' ,_,2_ 
Registrar (Adm.) ~ r)'j/'k 

l.CV ~t.Yi--0 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~tr Dated: ~3 ..-f /..--1-o.La 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neelofar Rafiq 
D/0 Rafiq Ahmad Reshi 
RIO Khushipora HMT, Shalteng Srinagar 

vide notification No. B 6 0 dated /7, I (J , I!] for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

!Moham~-rasin\i~; hf 
Registrar (Adm.) 

<;7~ 1 
No: 16Cf~g--6CJ{L ·P Dated: ~3-IJ~ )A~ ~ 

I ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Sri nagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Neclofar Rafiq, Advocate 

...... for information and necessary action. 

Re'iistr~Ov-; 
<)7//- L 
~ 
r'l)'')~ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Secti~n 58 of the Advocates Act, 1961) 

* * * 

·EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .--"!~'--"--"'b'-~"---- Dated: '-3- !J ~ ~ 2-c 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aaqib Farooq 
S/0 Farooq Ahmad Mir 
R/0 Chek-E-IVlethan Bagh-E-Mehtab, Chanapora, Srinagar 

vide notification No. 6) (J ,r; dated I)', 10 . 20t{0or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rJ• I~()Vo.~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: [69~/ ~ 6£/L_t__fDated: 
~)/ ~ 

~ 3 r-- I(.--~ 2-0 I"\ ,,,).-0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Aaqib Farooq, Advocate 
...... for information and necessary action. 

~~ /~(}\!'~ 
Registrar (Adm.) -

~ I « ,, })-1) 



HI GI-l COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d-6 Cf 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. J~atimun Nisa Dar 
D/0 Ghulam Nabi Dar 
R/0 Noor Bagh Baghwan Pora Qaman:vari, near Isma Azam Public School, 
Srinagar 

vide notification No. () 2- ) .. dated I 6 , I()· f tY for a period of one year has 

been extended till 31.12.2021 subject to the verification of tlis/her 

Certificates/LL. B Degrees from the concerned University and verification of 

!)is/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / 6g C :j · tJ-/L'fDated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Fatimun Nis<l Dar, Advocate 

...... for information and necessary action. 

r!' ~OA.r-~ 
Registrar (Adm.) ~

C'J-1-/ __ . L~ 

--;:,) ,, ) lA 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: _____;d_~f-_o_ Dated: ~ 3 ...- II- l-o20 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rameez Raja 
S/0 Raj lVlohmad Bhat 
R/0 Malshah I Bagh, Ban MohallaGanderbal 

vide notification No. 5I f LJ dated t .S-'- ( D, J 8 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/Ll.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /61 r !J -1-& It·/) Dated: )3 - 11--LoJ-d> r I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar- Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Rameez Raja, Advocate 

...... for information and necessary action. 

~- l.~Ov--~ _. 
Registrar (Adm.) -:-

-~~~/-· L 
~~ 



HIGH COUH.T OF JAMMU AND I<:ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ 4=1 Dated: ) S- lJ- '2 a 2 o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. lrshad Nabi 
S/0 Gh Nabi Panty 
RIO Somnvari, Kocl1ak Mohalla, Hajin, Bandipora 

vide notification No. G ?) 2 dated f (, , f Ll ' I (.4 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~' \ tCN'-~ 
(Mohamm'aa-v;;in Beigh) 

Registrar ( Adm.) 
'>~ L 

No: I rl ';j-.)~6Jo,/ L \ p Dated: '-f'~ 1/- ha2a ~ 
Copy forwarded to the: - I c, )'' Jyo 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. l\1r. h·shad Nabi, Advocate 

...... for information and necessary action. 

,...--,- \ ~------
Registr~m.) . · 

C)/1//r L~ 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Hadi 
S/0 Syed Mohd Shah 
RIO Farona Kargil, Tehsil Sanhoo, Oistt. Kargil 

vide notification No. r9 Ell dated r 7 ' I()~ I f) for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k ' "-~~ r-). · vv- __.-

(Mohamm Beigh) ~ 

No: f 1-1 fJ o-IJ6(L ·p 
~ I 

Dated: 

Registrar (Adm.) L 
~.f- f/-2-<>J.o '>v ~)·;, 

I a),, v-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Syed Hadi, Advocate 

...... for information and necessary action. 

1/'} . \ ~ Ov'-- ..__;__ 

Registi~~.) -~~ 
->-;v---/. L 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ '73 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mir Shujat Abass 
S/0 Safder Ali lVIir 
R/0 Sofipora P/0 Srigufwara, Teh. Pahalgam, Distt. Anantnag 

vide notification No. (y D () dated I$'"-- ( () ~ r s for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / l/&1- ~~/Lf Dated: 

Copy forwarded to the: -

. 1. · Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mt·. lVlir Shujat Abass, Advocate 

...... for information and necessary action. 

,_..., . ~ C'N---~-
Registrar (Adm.) · 

rh/·· L 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d.H( Dated: ;A .f~ II .... 2..-e> :hii 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aurif lVluzafar 
S/0 lVluzafar Ahmad Rathct· 
R/0 Jamia lVIohalla Ajas, Bandipora 

vide notification No. f)() I dated r ,) . ( 0 \ !67 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ov--~......----
r-,- :~ . 

(Mohammad Yasin Beigh) 
Registrar (Adm.) rz ~-__~. 

";_('~!!~Job> ~ ~ 
'Cl ,,, ))10 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Aurif Muzafar, Advocate 

...... for information and necessary action. 

~ .~ ....----, . ~______, CV' ---.:--

Registrar (Adm.) 

')y ~ 
(q)rJ'/)It. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Counci-l under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '). f-5""" Dated: X.f' ~ 1!-1-oL-m 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Qurat Ul Ain 
D/0 Khushal Khan 
RIO Wazir Bagh, tehsil South, District Srinagar 

vide notification No. ~7 )_ "":J- dated (~, LJ, J LJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / ?/9f",2c ~C:f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Qurat Ul Ain, Advocate 

...... for information and necessary action. 

r--7 . \ ~ Ov--...,:, 
Registr~) -:--

;~/ L~ 
- ~ ' ol\,, )')..-!) 



lllGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Adyocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T IF I C A T I ON 

No: ~ 1-el Dated: if.- II- 2-D 2.o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ayush Sharma 
S/0 Ram Paul Sharma 
R/0 H.No.36, Patel Bazar, Purani l\1andi, Jammu 

vide notification No. ~~ b dated ( )', ( 0, r (q for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6, Mr. Ayush Sharma, Advocate 

...... for information and necessary action. 

\ -~-.--, -- / .\.._____ .---1 ~~ ~ 

Registrar (Adm.) ~--
-."\' 
/k l ~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising po\vers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J 1- '} Dated: l/f-11~ 'bc(L o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shaista Ali 
D/0 Ali Niohammad Shah 
R/0 Chrar-1-Sharief, Waza Bagh, Budgam 

vide notification No. (g ( ~)_, dated ! S- I D --18 for a period of one year has 

been extended till 31.12.2021 subject to the verification of )tiS/her 

Certificates/LL.B Degrees from the concerned University and verification of 

}11s/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I? 1 11-16 /L £ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Shaista Ali, Advocate 

...... for information and necessary action. 

/1• ~""'~
Registrar (Adm.) · 

<J]_/ ~ 
,o.... \ ,, \ 'V!' 



fliGI-I COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~r--It- 1-al-o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq Ahmad Tantry 
S/0 Nazir Ahmad Tantry 
RIO Mawcr Payecn, Tchsil Langatc, Distt. Kupwara 

vide notification No. 8?) s- dated { b 'I tJ ' l fl for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

,..--, ' ~ {N'> ~-:--
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
?) ___ .. I . 
[/ ~ 

\9\d\vo 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lVlr. lshfaq A.hmad Tantry, Advocate 

...... for information and necessary action. 

r-J• \ ~~::-
Registrar-(Adm.) ~ 

'h/·-~ 

1 C\) nh·() 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Ahmad Bhat 
S/0 Khursheed Ahmad Bhat 
HJO Tekipora Lolab, Bhat Mohalla, Sogam, Kupwara 

vide notification No. (J ?) 7-- dated { (_, , ( 0 · 19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I :f;z ~3·1-&J ~·~ Dated: 

Copy forwarded to the: -

' 
,---, . Ov--- ,_,_.....----:--

(Mohamm a Beigh) 
Registrar (Adm.) 

:LS ~ ,, ~ ~l_O ?]/ L~ 
~.)1.-D 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Irfan Ahmad Bhat, Advocate 

...... for information and necessary action. 

\ 0. A~ 
rJ . ~~ V'-<"- ____. 

Registrar (Adm.) " 

'!]"- L____,._ 
..---

LQ..)n )lA 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J__Qo Dated: &r ~ rr ..- 2 ou 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Safeer Shah 
S/0 Syed Hussain Shah 
R/0 Mirchimar Mirgund Pattan Baramulla 

vide notification No. t~ El6 dated r 7- ! 0 .- rt~for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/~e'r character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ - ov-v~----
(Mdh~m1~ Beigh) ~ 

Registrar (Adm.) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 

f)-;/' L~ 
~ 

t "1 ) II \ 'lA) 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Syed Safeer Shah, Advocate 

...... for information and necessary action. 

CJ· \ ·cv--~ 
Registiar{Adm.) · 

'!v" ~ 

LC\.111)v:'l 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~&I Dated: 1f' ~If- 2-ol-o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Naveed Nisar Thoker 
S/0 Nisar Ahmad Thoker 
R/0 Awaneera, Zainpora, Nadapora, Shopian 

vide notification No. {1.5- c? dated. 17. I 0' /8 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

L---r OV' ~--------
(Mcih-ammad Yasin Beigh) r 

Registrar (Adm.) 
('>v 

1!-Lo.@ ~ 
l9\ldlA> 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Naveed Nisar Thoker, Advocate 

...... for information and necessary action. 

,-, . \ -4 CIV' ::::__ 

Registr~m.) ' 
')~ L 
~ 

'--Ci I ,, 'v<t 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .;(&2 Dated: I2f'~ // ... 2~20' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nadccm Nazir 
S/0 Nazir Ahmad Zia 
RIO Amdakadal Lal Bazaar, Srinagar 

vide notification No. f),~ fl dated /7. I D . ffJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I ?J:J.. 41~ 4 6 fL·f Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
· 6. Mr. Nadeem Nazir, Advocate 

...... for information and necessary action. 

,. ~(/0~ 
Registrar (Adm.) :---

'Jv/ LL, 
~ '11" 1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Syed Irtiza Qadri 
D/0 Syed Nasir Ahmad Qadri 
R/0 Rcizatange, Khanyar, Srinagar 

vide notification No. (j {; Lf' dated /7, I(), I{) for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(~h-am~~;;( 
Registrar (Adm.) 

~~-- ~ 
No: f1-L-41--·r2--{L'P Dated:.Lr_,,_ 2-oLo L'iln)w 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Syed Irtiza Qadri, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON· 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abdul Wakeel Koka 
S/0 Guizar Ahmad Koka 
R/0 Paniwah P/0 Bugam, Kulgam 

vide notification No. (~ 0 6 dated (,_~-- f 6- f@ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The· renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President, District Bar Association, Kulgam. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Abdul \Vakeel Koka, Advocate 
...... for information and necessary action. 



- ------., 
HI GI-l COUH.T OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I' ON 

No: /.f.t · Dated: II"'" I J.--J._.o).o 
' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mukesh Sharma 
S/0 Gian Chand 
R/0 Village Amroh, Tehsil Ram Nagar, District Udhampur 

vide notification No. 6)66 dated /(J./0·20/~.Period of one year has 

been extended till 3/. I)..- 20 ?-I subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expi.rV unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1.t · Principal District and Sessions Judge, Udhampur. 
2" Secretary, Bar Council of India, New Delhi. 
3·." Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. lVIukesh Sharma, Advocate 

...... for information and necessary action. 



HIGH CO UH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 15:;?,, Dated: 12 ··- I) .. ;4 0'20 

Provisional admission granted under Advocates Act, 1961 in favour of 

l\1r. S.Jasmcct Singh 
S/0 Kavi Singh 
R/0 Nursing Pora, Tehsil Beenvah, District Budgam 
A/P Pal Niwas ncar Sanveshwar Rice Mills, Baba Freed Nagar, Jammu 

vide notification No. I a·o dated t 1.- 6 . 2 t:J lqfor a period of one year has 
I I 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~ 
(Mo'h~mm~igh) ;-· 

Registr~}Adm.) 

t .2 .--. I I ,_ .1-lJ,dv 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. S.Jasmeet Singh, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU . 
(Exercising powe1·s of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION. 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION. 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jigmet Angmo 
D/0 Sonam Angchok 
R/0 Chemday (Neryok) Tchsil Kharu, Distt. Leh 

vide notification No. 0 b dated f 7 · b· 2.0/z a period of one year has 

been extended till 3(. I). ·)-02-l subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: .~0 !5 4..- /) Cf L:Poated: 

Copy forwarded to the: -

\ " _.......~ 

r> _ ~ ~~~?_oLG 
(Mohammad Yasin Beigh) 

Registrar (Adm.)! 
') ~ ;,.J, . .,_.,.,.,..... . .,..., 
~~/ ~-~--~--- .. 

. - I o } ll },:;tfl> 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
§. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Jigmet Angmo, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
EXTENSION 

. OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 150 Dated: I/.- /J .. :<. o!)..O 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kunzang Ladon 
D/0 Dorjay Stanzin 
RIO Durbuk Lanpo, Durbuk Tangtse, Distt. Leh 

vide notification No. 9 ~ dated /7- G · 20(Cj a period of one year has 

been extended till 3 I. I 2- · 20J./ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r7. I ./1 ¥)-G'. 
(Moham~asin Betgh) 

Registra~dm.) I . 

~0 
No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3·. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Kunzang Ladon, Advocate 

...... for information and necessary action. 

\ 



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: _2_G I It .... 2o2D 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vimmy Talla 
D/0 Vinod Kumar 
R/0 Extn. 9-A, new lmran Nagar, Jammu 

vide notification No. f 6 if:.? dated 3 G. ~ · I c1 for a period of one year has 
J 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' 
0(;.. /'-.. -.../'""' -·,......, ........, . ..-·--1 / " _....-· ' 

(Moham a sin Beigh) 

No: /]~3b_--'1s-jL·f7oated: 
Copy forwarded to the: -

Registrar (Adm.)L 
0/· 1--t. 

'l 6 " II.- 2_a 2 a ----~Cl 
tot.fP/VV 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. JVls. Vimmy Talla, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAlVllVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ), £>It -1o 2 n 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tarun Bholla 
S/0 Romcsh Bholla 
R/0 H.No.l03, Phase 1st, Shant Nagar, Janipur·, Jammu 

vide notification No. I 6 c11 dated 3o. '3. / GJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,-~~-=-
(Mohammad Yasin Beigh) 

No: f._;t:~_n.~MU oated: d-6 -
Copy forwarded to the: -

Registra';~~~m.) L 
IJ --?o2~ ~ 

(q \q)').;e 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Tanm Bholla, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhishck Sharma 

S/0 Dharm Paul Sharma 

R/0 Chak M unsifdar, Palli Morh, Kathua 

AlP Ward No.l4, Naag Nagar, Kathua 

vide notification No. If -7 9 dated IS'. I I. 1 (} for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-~·\_____--,~~ 
(Mohammad Yasin Beigh) 

Registr~r ~Adm.)L 
~6·tl-2eLo y· ~ 

Copy forwarded to the: - -, "'" I)Aj 
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Abhishck Sharma, Advocate 

...... for information and necessary action. 



HIGI-1 COURT OF JAMIVIU AND KASHMIH. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~q:) Dated: :l__6 - }J-? s;, w 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arshad Ahmad 
S/0 Ali Mohd 
R/0 Chambi Trar, Simbal, Koteranka, Rajouri 

vide notification No. r 2. 3 t~ dated 0 I. I . }0 fj for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. IVlr. Arshad Ahmad, Advocate 

. ..... for information ahd necessary action. ··~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amit Khajuria 
S/0 Rajinder Khajuria, · 
R/0 H.No.151, W.No.6, Bari t~hrahmana near Dogra Law Colleg, Samba 

vide notification No. 12lt'J_ dated ()I -1---19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/ller character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Amit Khajuria, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Exercising powc1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d CJf' Dated: d, f-t/-)-¥J&n 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashish Kumar 

S/0 Ajit Kumar 

R/0 Chak Sona Noopa, .Janglote JVIorh, Kalibari, Kathua 

vide notification No. ( 24 9 dated 0 f · / · }-0/c/for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CIO. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r! . L__--r{J;V' ~ ___.:-
(Mohammad Yasin Beigh) 

No: /';fy 6 <f- ift/L, p Dated: 
I I 

Registrar (Adm.)L 
h 

2-6 .,._fl.-2-(J Lo ~ ~ 
rctt'd~ Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ashish Kumar, Advocate 

...... for information and necessary action. 

,--,· ~ ~~ 
Registrar{Adm.) · 

')vV L 
-~-

1 q lo\}0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

JVIr. Ashuk Kumar 
S/0 Hem Raj 
RIO Sarsoo P/0 Kandal, Ram Nagar, Distt. Udhampur 

vide notification No. t 24 s-· dated tJ I · I · 2.o 19 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / i=Lt T S _rqo /L'f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ashok Kumar, Advocate 

...... for information and necessary action. 

,--,. ~~:0--
l~egistrar (Adm.) · 

'Jv- Jb_ 
lq/,,')..0 



1-IIGfl COURT OF JAMMU AND ICASHMIR AT JAMMU 
(Exercising powc1·s of Ba1· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d 9 'f 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Henna Nissar 
D/0 Nisar Ahmad Mir 
R/0 Housing Colony, Bcmina Srinagar 

vide notification No. ( (1)6 dated / 6 -II. 2o1§r· a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.....-.., . L------r ()v-. ~ ...---
(Mohammad Yasin Beigh) · 

Registrar (Adm.) 1 
No: l:flt&t~@6 ]L•f Dated: 'k_6~tt~2-P2ll V ~ 
Copy forwarded to the: ~ ICf ''' J )A) 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Henna Nissar, Advocate 

...... for information and necessary action. 

L ()A/'~ ~. ____..--1 
Registrar (Adm.) -

(n/ L 
~ 

I 9 /11 )J,.-o 



HIGH COUI{T OF JAMMU AND I(ASHMIRAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J9 S Dated: ~ 6 .-I(---- U2 o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tahir Abdullah Bhat 
S/0 lVIohammad Abdullah Bhat 
H./ODharnumbal,Kranl\shivan Taldabal Sopore, Baramulla 

vide notification No. {'J z)tj dated /.7. (V, (SJ ·for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ,....--, - ().../'- v-"------
(Moham Beigh) · 

Registrar (Adm.) 

No:f1!f..f{f ·1~/L'/ Dated: 'J-8~11~2e2-PJ r)y' b 
Copy forwarded to the: -

,q,,,,z.,o 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lYir. Tahir Abdullah Bhat, Advocate 

...... for information and necessary action. 



IllGI-l COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Councilunde1· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :3-q CJ Dated: ~£ .--//r-2oLo -----

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashiv Choudhary 
S/0 Chanm Choudhary 
R/0 505/5, Nanak Nagm·, Jammu 

vide notification No. I I 7-2- dated IS- //. 167 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t OV'-~ ,_.,. ~ . 
(Mohammad Yasin Beigh) 

Registrar (Ad1n.) 

No: /-:J-~93 -90/L..p Dated: :Jb ~11~2.-D~ ~/~ L~ 
Copy forwarded to the: - ~ '1 I" \:l--6 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ashiv Choudhary, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND l(ASHMIRAT JAMMU 
(Exercising powerS' or Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 rJ--& Dated: J C --II,__ 2-ol-0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Himanshoo Atri 
S/0 Baldev Raj 
R/0 Lakhuote~ Nagri Parole, Distt. Kathua 
A/P Ward No. H), Shiva Nagar, Kathua 

vide notification No. !I(!'-\ dated /6 ·I I, /tY for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ()J'-~--
r-~· ~~ 
(Mohammad Yasin Beigh) 

No: /:f-yq ~---Sof;/Lfoated: 
Registt;~~-(~dm~ 

;)._6'-:-// r-2-oUJ , cr)q 1~ 
Copy forwarded to the: " 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Himanshoo Atri, Advocate 

...... for information and necessary action. 

<t· L.Ov-~ 
Registrar (Adm.) , 

?t_// L 
-"~ 

' Cf '"'~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

JYls. Aakdti Singh Rathorc 
D/0 Rakesh :· · Rathore 
R/0 H.No.l51 ~ Raj Niwas, Poonch House, Panjtirthi, Jammu 

vide notification No. ~~- dated (l6 · lJ' I '"f.for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l'":f,rDs---tc(L •f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Aakriti Singh Rathore , Advocate 

...... for information and necessary action. 



HIGI-1 COURT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '3<"-"'L Dated: ~6~rr-2o2o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sumyla Kiran 
D/0 l\1anzoor Hussain Sheikh 
RIO Ward No.62, Chib Mohalla near Coventry Scholars School, Chinore, 
Jammu 

vide notification No. /6j'-'(] dated 2 9 · 5, /9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rf - .L---r {)v- __;.. ...,-

(Mohammad Yasin Beigh) 

No: f ?tS~ )___) "1--[L- P Dated: , 

Registrar (Adm.)[ 
07/ 

:i6.-rr~v~ ~ 
l"'t,ti)")..-C 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sumyla Kiran, Advocate 

...... for information and necessary action. 

i Vv-..;., 
,--,· ·~ --
Registrar (Adm.) · 

1~ L~ 
__. )\ 

I t:l )If l/U 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: So~ Dated: d- G ~-If.- 2ol-IJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Priya Saini 
D/0 Bah·am Singh 
R/0 H.No.99, Sector-3, Sanjay Nagar, Shastri Nagar, Jammu 

vide notification No. /7S"Cf dated ::; 6.:) , /C) for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ OV'~..---
(Moh~mm~Beigh) • 

Registrar (Adm.)[ 

No:lfJ)<J-44,/t·pDated: d:G~ti~~YJ rJ.v _ ~ 
Copy forwarded to the: - r qJ,.)~A> 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Priya Saini, Advocate 

...... for information and necessary action. 

~- ~Ov'~ 
Registrar (Adm.) c 

rn/L 
-~ 

,q ,,, l ")..-0 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;j <) lJ Dated: ~G ,._ t! --L_o L_c 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Priya Charak 
D/0 Kuldip Singh Charak 
RIO Lane No.4 Bari Brahmana, Kartholi Dassal, Samba 

vide notification No. f7 2 6 dated 3o, :? • /Cf for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ o-.r--~...--
Y'/ ' '\.__----T c 

(Mohammad Yasin Beigh) 

Registr~Adm.) L 
No: f fj.)~ ~rf-/(_ 'f Dated: .d 6.-- II r-2c.JUJ ~) 

r JCf}n ')A) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Priya Charak, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe1·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 6 ~ Dated: J S .,-- fl.- 2 d 2__Q 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Muzamil Hussan Ganie 
S/0 Ashaq Hussan Ganie 
R/0 Sarnal Gulshanabad, K.P.Road near Frobel Public School, Anantnag 

vide notification No._2Ai,.?j. _dated -~8 ~ _r§: for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"' . \ -Ov--,_;.--:-
(Mohamm~~eigh) 

Registrar (Adm.) l 
No: 11-f"S"'6~SI/L'P Dated: ;}._6 err -2-ilLO '1-y-- ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Muzamil Hussan Ganie, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3o-b 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Chanderkant Khajuria 
S/0 Yash Pal Khaj uria 
RIO W.No.16 Shiva Nagar, Kathua 

vide notification No. 9 6 Lf dated ( 4 , 2' 11- for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~' \ CN'.;..~ 
(Moham~~eigh) 

Registrar (Adm.) 1 
()~ ~~ 

No: lt!/:6!{'~ ?1!/L·p Dated: ~b.,_ (II'- 2.()2-CJ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Chanderlmnt Khajuria, Advocate 

...... for information and necessary action. 

c-1· (}-.../'-....r-" 

Regis~'Adm.) -:-

~ 
IC(/n)V'O 



HIGH COUI~T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 0 f . Dated: d. (_ t l .-- :ko2-D 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Saba Atiq 
D/0 Atiq-ul-Rehman 
RIO Khawaja House, Ward No. 8 Basoli, Kathua 
AlP Lane No. 8 Usman Colony Bathindi, Jammu 

vide notification No. /7 /2 dated 3 () , 3 ./q for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

..-:<. ' ~...;_._ (Moham,~Beigh) · 

. Registra~dm.)1 
No: I r.rr;~ ±6 JL,poated: 2£ ~ ([ .-2_o2'D ~ 
Copy forwarded to ;he: - 1 (I" )'l-0 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Saba Atiq, Advocate 

...... for information and necessary action. 

,-,. ~00~ 
Registrar (Adm.) -

rrVL 
~ 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '3s& Dated:2f? oc-/(~~2--e!J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shafeeq Ahmed 
S/0 Mohd Bashir 
RIO Fazalabad, Suranlwte, Poonch 
A/P Qrt. No.309, Block, U4, Police Line Gulshan Ground, Jammu 

vide notification No. I] L1 Lf dated 3 o, '?->, I CJ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___, . \ ....,_.....;:-----'""' 
(Mohamm~Beigh) 

Registrar (Adm.) 

No: Cl_,C::T?-!·2";/Lfoated: 2f:~ll-ko2A 'Jy ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, _foo-:n dl. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Paonch . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Shafeeq Ahmed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 30 9 Dated: 26--- / /~ lo kO 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neha Charak 
D/0 Joginder Singh 
R/0 Pindi Charakan Kalan, Tchsil Arnia, Distt. Jammu 

vide notification No. fJ / dated f 7 • 6 · 2o E/or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Mohim~B~;.--:--
Registrar (Adm.)J 

)/ <J;~ ~~ 
No:f7 ~ 8~ -~{] ~L L/oated: )- 6-/ /~ J1J UJ -, q '" ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Neha Charak, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 
3/D . 

No: ~ Dated: 2 6 ·- //~ 20 Xl' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bhavye Bhagotra 
S/0 Bharat Bhushan Bhagott·a 
RIO Shiva Nagar opp. Shakti Palace vV.No.16, District Kathua 

vidH notification No. q L; tJ dated /~ · 2 · 20/'.:ffor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an ~\dvocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Bhavye Bhagotra, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR.AT JAMMU 
(Exc1·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ JL Dated: 2-6 .-I r- 2() 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amit Singh 
S/0 Bir Singh 
R/0 vVard No.I, House No.80, Nai Basti, Reasi 

.! ' 'J7 vide notification No. f ( _dated . t;; _,· ·1- ·~- for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /7 6 D9 ~ f~ /lj Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Amit Singh, Advocate 

...... for information and necessary action. 

__,. \~~~ 
Registrar tAdm.) ' 

l, 
~ 



HIGI-I COURT OF JAMlVIU AND KASHMIR AT JAMMU 
(Excn:ising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3/ ~ Dated: k b ~ //-- 7AJ r 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neclam Kumari 
D/0 Ushanak Chand 
R/0 RaJwal P/0 Kaleeth, Tchsil Jaourian, Akhnoor, Jammu 

vide notification No. I J {. (l dated 3 0 I 
2) ' I cr for a period of one year has 

I 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: f 76/_C)_ 2t/lPoated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Nedam Kumari, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 !Lj Dated: 2-6 ,__(I- bO 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anu Charal\. 

D/0 Krishan Singh Charal\. 

R/0 Kalu Chak (Jallo Chak) ncar BSNL Tower, Jammu 

vide notification No. C/6 6' dated I Lf · 2 · J 7- for a period of one year has 

been extended till 31.12.2021 subject to the verification of IAfS/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~r--~ v-~-
~- ~· ,"-""'--

(Mohammad Yasin Beigh) · 

No: !762-1·-2-6/Lp Dated: 

Copy forwarded to the: -

Registrar (Adm.) 

26-lf- UJ' ~;v~ ~ 
\CI),t)t!> 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. 1\!Is. Anu Charak, Advocate 

...... for information and necessary action. 

rl' ~~~-~ 
Registrar (Adtn.) · 

<Jv L 
~~·-



HI GI-l COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 31_9 Dated: -------

Provisional admission granted under Advocates Act, 1961 in favour of 

lVIr. Avinash Mahajan 
S/0 Vijay Kumar Gupta 
IVO Ncar Higher Secondary School (Govt.) Garhi, Udhampur 

vide notification No. I 2- Lf {] dated (J r I' /0[ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Ba1· Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Avinash Mahajan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '3 f b Dated: 26 ~ //- '"bD 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bharath Sharma 
S/0 Rakesh Kumar Sharma 
R/0 42-B/D, green Belt Gandhi Nagar, ,Jammu 

vide notification No. I )_ S c] dated 0 I -- I ~)Mlfor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of 'provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~' frJ"'-~ 
(Mohamma asin Beigh) 

Registrar (Adm.) 

)-6~1!_~ 'Ill ')l// ~ No: r 7 63 6 ~ y I !If Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

1 q j,, }vo 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, Bar Association, High Court of J&K, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Bharath Sharma, Advocate 

...... for information and necessary action. 

..,....-,' 
Registr 

/] / ,., / 
I\/ 

' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ f 7 Dated: -------

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Insha Wali Dar 
D/0 \Vali Mohmmad Da1· 
RIO Saclak Janglath Man eli, Anantnag 

vide notification No. I 2u Lj' dated f 7- II · ')jJif?or a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her\ 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /7 6Lf2- Lf 7j{j)oated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. JYls. lnsha vVali Dar, Advocate ., 

...... for information and necessary action. 



1-IIGI-I COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3 Iff Dated: 2 6 .~ //-- UJ ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sabzar Ahmad Dar 
S/0 lVIohamad Ibrahim Dar 
R/0 Kujar, Tantn1y !Vlohalla, Frisal, Kulgam 

vide notification No. I 20 3 dated I 7, If, I & for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~----k. ' 
(M~~m Beigh) · 

No: f7 6l!{]_- r;3jf/oated: 

Registrar js\dm.) 
')~/ i 

')_6 .-//~ UJ' ~ 
\?)'I) Jyi:> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sabzar Ahmad Dar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ f q . Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

lVIs. Varnika Gupta 
D/0 Rajcsh Gupta 
H/0 Ward No.17, Friend's Colony ncar Kidzee School, Omarah, Udhampur 

vide notification No. l6°( 9 dated 3 (l, ?) . /9 for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 17 6flf ~ j q /Lp Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&l< Jammu for uploading on the official 

website. 
6. Ms. Varnil(a Gupta, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ tS Dated: a 0 Ul/2o )_j) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mubashir Vikar Rather 
S/0 Vikar Ahmad Rather, 
RIO Gundi Mancher, Lolab, Bismillah Colony, Kupwara 

vide notification No. /31.3 dated 0 2 -I - 2DlCffor a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: /6 vz~--~tf!!L'P Dated: 

Copy forwarded /o t~e: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Mubashir Vikar Rather, Advocate 

...... for information and necessary action. 



HIGH COURT (}F ~JldVlMU AND Kl1\SlllVHR AT .JAMMU 
(Exnd:<ing JlfHV•.~r::> nf UlH' c~nmdl. mHkr Scdi~Hi 5H t•f the AdYoratcs Act, 1961) 

•k :'r. * 

i·\J 0 T i F ~ C A T I ON 

Provisional admission granted under Advocates /\ct, '1961 in favour of 

lVIs. Ranjn Kumari 
D/0 Charanjcet Sjngh 
~) t£') r• 1-· . 'I,l t . D J 1'"· "-'•ron \...tram, . 1a ·an, . O( a 

vicl~:~ notification No. I -r (I lf dated - ·-
'7 
:J 0 . ~ j i jror a period of one year !1as 

been extended till 31.12.2021 subject to the verification of his/her 

Crjrtifica!.es/L.L .. B Degrees from tile concerned University and verification of 

rw,;/!)(~i' Cti<:Jr?dor and antecedents frorn the CID. 

:H!~-~FHl.~WJJU_ext~nsion of provi§ional ILt;::_g_ncelenrollment must be 

§_mmllt beforp ~ht:) qate of e0piry unless the ab2.Q!!Jte/fina! enrollment as 

an Advocate is ordered there before, 

No: lP;]?J~~- t/ 0 } L-f 
Copy fmwarded to the: ·· 

Dated: 

1. Principal District and Sessions ,Jud9e, Bhadnwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Governmcmt Press, Jammu for publication in the next issue of 

Government G3ze;Ue. 
/l. President Di~·;trict Bar Association. Doda. 
G. CPC c .. c:nurts High Court of .J('{K Jammu for uploading on the official 

Wf:)b~:;itc. 
,., f\1¥ r• " ', . ~ ' t '="· lrJ!S. ;l<...:l ;qu ~\ mmtn, 1-\ovoca ·e 

...... for· infornv1tion and nece::;sary action. 
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/;/""' 
liiGli COURT OF JAMMU AND I<ASHMIR AT JAMMU 

(Exc1·cising powc1·s of Bu Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF' PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: -2>11-L-- Dated: )-rrfr rk.:LO 
( 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Tahvar 
S/0 Narendcr Talwar, 
R/0 W.No.-3,~fl~Firc Station, Batote, District Ram ban 
A/P H.No.245, Lane-9, Shakti Nagar, Jammu 

vide notification No. 1 S3 9 dated ()3. 3 .1o I@ for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Cedificates/LL.B Degrees from the concerned University and verification of 

his/her character ancl antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

§ouqht before the date of expiry unless the absolute/final enrollment as 

.an Advocate is or_dered there before. 
I 

(/-.A ._,.,.A' 

~· ~ ~ 
(Mohamm asin Beigh) 

Re9istrar (Adm.) / 
2-z.- r\~~ 

No: 11121:) ~~f Dated: ___d::i1--,ltr) d::fl2-V _ 

Copy t'orwarded to the: -

Principal District and Sessions Judge, Rarnban. 
Secretary, Bar Council of India, New Delhi. 

,..,--;.-i \\ \r•,.o 

I 
2. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Governrnent Gazette. 
4. President, Distr·ict Bar Association, Rarnban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lVlr. Karan TaJwar, Advocate 

...... for· information and necessary action. 



HI GI-l COURT ()F JAIVli\1lJ A .. ND I(ASHMIR AT JAMMU 
(Kxcrcising powers of Bar Co,mcil under Section 58 of the Advocates Act, 1961) 

**·A 

~---

t JEXTENSION 
~ISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arjun Bhatia 
S/0 Parvecn Bhatia 
R/0 15/16, Rajindcr Bazar, .Jammu 

vide notification No. ') (\ (') dated _! ?J , b- ),.,0 11- for a period of one year has 

been extended till 31.12.2021 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enroll~nent ffi!l.S..l.QQ 

~~n~Jtbt.J~.:~Jore the date of ex(2irv unless the absolute/final enrollment as 

"''1 Ac' 1' nt~'llh::" !·s orderer' thf11'0 b6fore :-_:~E. ".-:~~-~.Y~~.,,;_r.t>j..•,., ~-t .. w·.---..:::..-.~-~ ~!.......-....-! 

No: U.~/ =JcJ -~~{()L. l) Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

C:lovernrnent Gazette. 
4. President, Bar Association, High Court of J&K, Jammu. 
5, CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. IVIr. Arjun Bhatia, Advocate 

...... for infrJrmation and necessary action. 


